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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONAL BENCH, KOLKATA, WEST BENGAL
FINANCE CENTRE, 3RD FLOOR, NEW TOWN

MEMORANDUM OF APPLICATION
Original Application No.164 /2024 /EZ

IN THE MATTER OF:

Debasis Biswas

...Applicant

-VEersus-

State of West Bengal & Ors.

...Respondents
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONAL BENCH, KOLKATA, WEST BENGAL
FINANCE CENTRE, 3P FLOOR, NEW TOWN

MEMORANDUM OF APPLICATION
Original Application No.164 /2024 /EZ

~

IN THE MATTER OF:

7

\S ;‘_ J\‘:\'{&
\._ @\ Debasis Bi
RY \\, A\ ebasis Biswas
N ) '-W). ...Applicant
" § ynn JHN
noliUse "‘/ -versus-
.\." .;‘/\ '\'\J 4
e T i State of West Bengal & Ors.
O ks

...Respondents

COUNTER AFFIDAVIT ON BEHALF OF THE RESPONDENT NO. 10

I, Himangshu Santra, son of late Gangaram Santra, aged about 58
years, by faith Hindu, by occupation Business, residing at Village
Maniari, Eklakhi, District- Purba Bardhwan-Pin-713427, do hereby

solemnly affirm and say as follows:

1. I am fully acquainted with the facts and circumstances of the case
partly from my own knowledge and partly from the records made
available to me, which are maintained by the answering Respondent
in the usual course of its business. I am competent to affirm this

Affidavit and I solemnly affirm and say as follows:

2. I say that a letter of Intent was granted on 26/11/18 with reference
to e auction bearing ID No.217_DMBUW_676, for grant of mining
lease in sand block, Burdwan-kalinagar/181(P), 205(P)/F, over an
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area of 6.04 acres. The copy of the letter of Intent is annexed herewith
and marked as annexurc A. The letter of Intent was also extended
on 14/11/22, copy of the LOI extension is annexed herewith and
marked as annexure B.

3. I say that the Mining Plan and progressive Mine Closure Plan was
issued on 27/10/21. The mining plan was duly approved by the Chief
mining officer Government of West Bengal. Copy of the mining plan
is annexed herewith and marked as annexure C.

4. 1 say that the State Level Expert Committee in its 41st meeting on
7/06/24 approved the Terms of reference of kalinagar Sand Mine,
the answering respondent is waiting to obtain Environmental
Clearence. Copy of the relevant pages of the 41st meeting is annexed
herewith and marked as annexure D.

5. 1 say that the answering respondent is waiting to obtain
environmental clearance and only thereafter a lease deed can be
executed.

6. I say that the said Original Application is misconceived and not
maintainable in law or in the facts of the case. The said petition is
based entirely on falsehood. Now dealing with the original

application, I say as follows:

(1) With respect to paragraphs 1,2 & 3, I say that it is a matter of

record , and therefore the same does not merit any reply in itself.

(1i) I say that with respect to paragraph 4, I say that I am yet to be

:2“ :'“t-:-'.;\:v . granted a lease for the kalinagar sand mine ( herein after

Q\“j'/; FARY M _. \ referred to as the said sand block) , I deny that I am mining
'. ) f:\ illegally in the said sand block, the distance of the sand block

\\ OR3/2022 /;\“5 I;' from my residence is 55 kilometer, it is not possible for me to
7 A S )

~/ keep an eye on the said sand block.

W ,j}(ﬁl) [ say that with regard to paragraph 5.1, 5.2, 5.3, 5.4,5.5 & 5.6

I deny and dispute all allegation made in the said paragraphs,
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Isay that mining plan is prepared by an agency and then
approved by the concerned authority, it is not possible for me to
prepare the mining plan. I say that it is clearly stated in the 4 1st
minutes of meeting by SEAC that the answering respondent will
submit the EIA/EMP which will include a detailed study of the
baseline condition and impact on aquatic flora and fauna for
grant of Environmental Clearence. The LOI of the answering
respondent was extended on 14/11/22 as the State Level
Expert Committee in its 41st meeting on 7/06/24 approved the
Terms of Reference, the answering respondent have already
prepared the EIA in accordance with the terms of Reference and
submitted the EIA for public hearing during the end of
November 2024. The answering respondent is waiting for public
hearing to be conducted by the respondent authorities.

(iv) With regard to paragraph 5.7, 5.8, 5.9, 5.10, 5.11,
5.12,5.13,5.14 & 6 I deny that I am mining sand illegally
causing damage to Environment , [ am yet to obtain a lease on
the said sand mine. The local hooligans illegally mine in that
area, The Applicant is a opponent sand miner and with the
intention of harassing the answering respondent have filed this
instant Original Application. This Application is not
maintainable and the answering respondent prays for dismissal

' .i' ;i-"'?:':i-.\;.v,:_\_ in limine.

[ state that the Original Application is affirmed and filed

ICTARY A\before this Hon’ble Tribunal by the Applicant with malafide

M) purposes and come before the Hon'ble Tribunal with unclean
_ _./:hands. I say that the correct facts are as narrated by the
N S — -?__",_\_'.'_:._j;"'.answering respondent and supported by the necessary
| : f' documents annexed herewith

(vij I say that the Original Application is only supported by

representations made by the Applicant to the respondent
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authorities, the Applicant have not annexed a single document
to show that the answering respondent is carrying on illegal
mining. The representations made by the Applicant are all false
with a malafide intention to harass the answering respondent,
as the answering respondent is the business opponent of the

Applicant.

7. 1 say that no case has been made out in the said application and

therefore the relief as prayed in the said application may be denied.
8. The deponent reserves the right to file further affidavit, if necessary,

and prays that leave be granted for the same.

9. That the statements made in paragraphs 1 to 6(ii), 6(iii) are true to
my knowledge, and those made in paragraphs 6(i), 6(iv), 6(v),6(vi), are

my humble submissions before this Hon’ble Tribunal.
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VERIFICATION

[, Himangshu Santra,' son of late Gangaram Santra, aged about 58

years, by faith Hindu, by occupation Business, residing at Village

Maniari, Eklakhi, District- Purba Bardhwan, Pin-713427 do hereby

verify thatl the contents of the paragraphs 1 to 10 are based on

information and/or derived from sources which I verily believe to be

true and I have not suppressed any material facts and circumstances

and the rest are my humble submissions.

DATE:
PLACE:
RS
Advocatgd emtifi® ot Ricon®
/53 uy;:
‘gu!ﬂ
ld.ntiﬁ'd »

Selenvry cilimed nad dodaard

. Befare me MW
\
PARAMITA PAL

City Civii Court
Kotk

Reg. Me. 07:2/2022

10 FEB 2025

HivionShin Sandizow
Signature of the applicant

Identified by me:

Wotvon®
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GOVERNMENT OF WEST BENGAL
OFFICE OF THE DIST RICT LAND & z,mn REFORMS OFFICER

 p.0.RAJBATI, BARDHAfdAN PIN CODE: 713104
Phone no. 03422630641 Fax 10.0342-2633348le-mall: diroburdwan@amalt.go

To

HIMANSHU SANTRA
MANIARYI, ERKLAKHI-
BARDHAMAN « 713427

Sub: Lettar. of }ntenx LOI) with - raference to e-auction bearing 1D No. 2017 DMBUW 876

conducted on 02082017 for grank of mln?ng isase for sand in sand block BURDWAN-
‘“KAL!NAUA]H:&HP-}, ,&Qb(f*)}i“: “amd in piot No 5 131(F’), ZOS(P) in Mouza~ KALINAGAR JiL.
Ho. 180, PGS0 MADHARNH! Mstrict Pu

hectares).

_ _ Background
1. The Districe Conuuliles {for Competitive Bidding of Minor Minerals  (henceforth the District
Corninittee) Purba Bazdndmdn pu;suaht to rules 38 and 41 of the west Bengal Minor Tv’mezals

- Concession Rulgs, 2016 and the West Bengal Minor Minerals (Auction) Rules, 2018° (heruna(ter :
- auction rules) [squed notice. :nvi’ung tender dated 19/07/2017 to commence the e-auction process for

grant of mining lease for sand in respect of sand block BURDWAN-ITKALINAGARMEY(P),205(Pyr
located In plot No.e 184(P),206(F) In Mouza- KALINAGAR J.L. No. 160, P.5. MADHABDIHI,

- District Pyrba Bardhaman over an aroa of 6. ﬁ4 acres ( 2.44 hectares). The e-auction process was

conducted in accordance with the said Rules and also the tender document for the said gand bloek
which was duly.published in Government’s eprocurerhent portal as per extant rules and HIMANSHU
SANTRA: has been dﬁckgfe_d as su.ocossful bidder under Rule 9 (8) of the said Auction Rule.s

2. Ag required under Rule 10¢ s) of tha sald Auction Rules, HIMANSHU SANTRA has mads payment

of Rs. 900600/- ’W‘NE. Lkt S HUNDRED ONLLY), thmhqh GRIN: 19-201718 007858641 -2 (58))

ated 13.04.17, 8¢, 1001 BO0G { VEN LAKH) through GRN : 18-201718-010628180-2 (881 , dated-

84117, Ra. 600000( 53,'3( LAKH) through GRN : 18-201819-0268720826-2 (ICICH), dated-27.07,18
& R, ?GUOOG( TWO LAKH SIXTY THOUSAND) through GRN: 19-201819-027060840-2% Mong wnth
EMD of Ru. 241800.00/° (TWQ LAKH FOURTY ONE THOUSAND SIX HUNOREAD ONLY),
through DRAFY NO: 005 1302 ( (CEOC) datod 2610712017, towards one-third of the bid amountas first
instalment.

Latter of Intent

Ac Ccrmngly. pursuant ‘to Rule 10 (3) of the eald auction Rules, this tetlor ol intont i3 hereby issued for
- grant of mining loase for sand in respoact <f and Dlock uUnbvwxm HRALINAGARITB1{P), 208(P)if-

located In plot No.s 181(P),206(P) In Mouza- KALINAGAR J.L. No, 160, P.S. MADHABDIHI,
District Purba Bardhaman over an area of 6.04 acres | 2.44 hectares) in favour of HIMANSHU

~ SANTRA. for a period of 5 (five) years subject to the following terms and conditions:

Memo, NQ 3&51 fﬁﬁ’f I AUCTION 17/Kini18 : " Dated: azﬁ//// 2018

1_80
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- Bengal -Minor Minerals

@ | s

1 This }etter of intent and subsequem grant of aforementioned mmmg leags shall be 5ubjec,t {0 the
provisions of the MMDR Act, 1967, West Berngal Minor Minerals Concession Rules, 2016-and: West
5 (Auction) Rules, 2016 as eamended from time o time and- HIMANSHU
SANTRA shall he granted the mining lease only upon satisfactory completion of the requlremen*s
.sﬂpulatad in the. said Rules. _

o The halanoe ampunt of bid money shall be payable in three instaliments with a gap of maximum 45
days each from the date of 1stinstallment (Sub rule (2) of Rule 10 of auction rules).

3. HFMF\NL‘ 4L *_ {{'nf ’U ‘H«_ Judbaudtt“ Biddan 1) 9 halt furivsh & \aijuu Plan d.Ofg with

Mine Closure Flan as pér mod format issued by the Commerce and industnes Department under
letler No. 420-CUOMINIGEN-MISH8/201 G(PT) dated 28/07/120186, dulv agprovad by the compstent
authority within .one. month front’ ’the date of issue of tw Lotter of Intent {Loi).

4. Tha:successiul h!dr_fer ghall: fumlsh Finaneial Assurance amounting Rs. 50000 (FIFTY. THOt LISAND
ONLY) in any of the forms mentioped under Rule 18(2) of the West Bangal Minor Minerals = -
Concesston Rules, 2016 before-exacution of the deed of lease.

Tha sumessful bidder shall furnish perfmmanca security, being 10% of tha bid amount.ia the form
of bank guarantee before exacution of the deed of lease mentioned under Rule 11 of the West

Benpal- M}mﬁr Minsrala Auction Rides 2018,

| 8. The suqcessfw ‘bidder shau submit Environmental Clearance (E.C.) in respest of the above
menfioned :send: block duly issued. by District Level Environment Impact Assessment Authority

(DEIAA) -0 State Lievel Environment Impact Assessment Authority (SEIAA) or Ministy of
L-nvlmnmem, Womﬁts & Glimate vhange (MoEF&CC) as tha case may be as per Environment Impact
Assessment Notification 2008, as amonde '
7. The succewful bidd@u snall.alsp. v:xbtam all other consents, approval nombjections and the like as
requlred Lndar w)pltcable mwafm execution of dead of lense.

8. The suctessful baddesr tshai! be hiound 1o follow the guidelines stipulated in the Sustainable Sand
Mining - Management. Gthddhnvﬁ. 2016 issued by the Minlstiy of Environment, Forest and Climate
Change, Government of: Indlia for undettaking minlng Operaﬂ()h In the concemed sand block after
registraﬁon of the duly exacuted mimng ladse.

The sucuessful bidder have to 1umsah a Draft Mining Lease L)ee;d in the mrmat as gpecified in

' F‘ormw« D of the Wost Bengal Minor Minerals Concassion Rules, 2016,

: 1() The L)laet Mining L. s Dwed should be prepared in durable papers neatly and sdflicient $pace
shouid. be kept in tm;th,can two lines in order to peimit, if necessary, correction therein,

11. Tha Deed of Lease, after axecution, shall be registered by the successful bidder at his own cost

and no mlninq oparatlon should he started before registration of the Dasd.

The st vl bidder shall have o incorporate all the condiip m :.‘“VILJ "Qb‘hm m the Wesl
Bengal Minor Mnmmlc ( oncession Kules, 2016 m {he Draft Leuuu wumr v \\: (\.-\.;q\
3 'J r 1§} k
13. The succeouful i,’)lddc:r shall have to gomply with all the st n){bui' ;m i haiA e lyre pww}n{mo
the Deed of Leace for exveution bofurs the appropiiate uuthm - pECH NO J\‘_ :
: . . ‘__"! \ Rew S/ 3 ¥ - i.‘el

v




and if the syioo zi { a0 s unable o fulfit all the

9

_ 14. The sucpessiul btuaar snaﬂ have to coflect comer coordinate of mme block for preparation of ming

" plan fram the office of the under signed.

Thls Letter of intent {4 &‘;'\, i n! EITIAN v:zilmrar mrﬁoda ons month from the date of its issuance

xcve condifions within this peniod he may submit
an gpplication d(]dfﬁhS@f] to the Digirict Magistrate for extengion of ime, Such application may bs

A .wniva"} NICAJ [V~

submitted to this end for dus procassing. Tha District Magistrate bsing the Cha:rperson of the District

Committee, resetves the ughz {0 matend the validity of Lmt st af Intent (o) far such reasonable period
aglt deemed fit. :

Addl. District Magistrate
&
Llstrlct Land & Land Reforms Oh‘tcau
Purba Bardhaman

2

Memo No: 3041/,2?%'0 %f{) IAUCTION 17/MM/48 Date: ,..,:z.@/’/// 2018

. . .
\.,(Qtz Cruu;u\.-w )va uuwutm\rvn ‘U;

1. The District Magistrate & Collector, Purba Bardhaman, West Bengal ‘
2. The Jt. Secretary 1o the Govt, of W.B., Departmant of Large Industies and £ nmrpnsps 4 AN,
Tagore Satani, Camac Sti&bt Kolkata- 700018

3. The Chief Mining Ofﬂc,er oprt Road Asansol Paschim Bardhaman.
4. The B.L. &LRO ”@M

o Addl. District Magistrate
- ' : Distrlet Land & Land Reforms Officer
;*urma Bardharman
5
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CHhemans g San g

Manmry B klakbi,
Bardbaaan Y1427
Suby: Extention of validity of Lol issued vide wema no, 304782877 Auetion
PEOMM /18, Dateds 20,31, 2018.
Rett His praver dated 04,006,202
VIO By the 15\ cotvoesd atter gt s connes Bon Wil Bie prayer imentioned ahove
e i corsderatmn the vadediy of the previousty issuesd [ ol is heeby
AN enthe e L shiadl et valid for acposiod of sixomonths from the dae of
7 formabties  mehuding RO R AR
PO Oy inth m,i St the s 5\m wedd L toune
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‘_ﬁfﬁf," Parbn Hardhamuo
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bt Wb g KT icon (uun E{wds s\wwwi Faschim Bardhanian,
LR RO mlh apn L Maeha Bardbiamon

T Jialbint Bugisitate, i’ml}.} i}uldmiiimi hu Lmd u‘ Pidimi
CPorba liit!\ﬂlﬂmilll ,

ol the Dt

Addittonnl Disteiot Magistraty
Awil
Distriet Landd & §aud Reforms Officw
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PLAN KALINAGA /%} ~f§&f" | -%*?5'”?’& ON
™ 5}4«'13‘?%??@&? ARRIVER
-.J:'——
mes
- \ 3
= - __EOR THE PERIOD OF {5-YEARS) 4
o LOCATED AT MOUZA: KALINAGAR, RIVER-DAMODAR
-~ AUCTION 1D: 2017_DMBUW_678
iy VILLAGE / MOUZA- KALINAGAR, JL NO.-160, PLOT NO- 181(P),205(P)

SAND BLOCK NO: BURDWAN-II/KALINAGAR/181{P),205(P)/F

- AREA - 6.04 ACRES(2.44 HA) In Non Forest Area
. BLOCK BURDWAN SADAR-I, P.S.- MADHABDIHI DIST-PURBA BARDHAMAN :_
: i
o i
e i
i
' |
:.
P
L APPLICANT- N
HIMANSHU SANTRA
- MANIARI EKLAKI,
, BARDHAMAN PIN-713427,W.B.
= { Prepared By:- Arun K. Das
Consvlfant Mining Engineer _
(RQP/KOL/353/2008) ;
. : w- On DBehall ol wkay Techio Soluliors ‘:
) - Mm{w: Imjh 1l Hoe NJHS Wb Z1210 .
861726) m//%(m/%/ (}k\(ﬂ‘
{ AR
b Arun K. Das:B.EFC.C.HTM.
u PMOLBQSIZ‘OOBIA
“k mf




185
S | |

o

|- ENCLOSURE]

==l

L

- CONSENT LETTER

-

| ;..... ; The-Miniﬁg Plan in respect of Kalinagar Sand Mining Project (Minor Mineral), over an area of

l . 6.04 Acres [/ 2.44 Hectares on river Damodar at Mouza-Kalinagar, P.S~Madhabdihl, Dist. -

e Purba Bardhaman, West Bengal, over Plot No.-181(P), 205(P); J.L. No.-~160 under MMDR Act-
1957 & WBMMCR 2016 has been prepared by Shri Arun Kumar Das, RQP/KOL/353/2008/A.

’ r . This is to reqx.iest the Director, Directorate of Mines and Minerals (DMM), Calcutta, W.B. to make

: --- any fuither correspondence regarding any correction of the Mining Plan with the said recognized
i ‘person ai his address below.

I Shri Arun Kupar Das

i:" RQP No. 1 RQP/KOL/353/2008/A

| O Address : Flat - 3/B, AVA Mansion

F-— B ' o Apcar Garden (E), Asansol ~ 4 (W8]

= - .

% We hereby undertake that all the modifications/updating as made in the said Mining Plan by the
hoA said recognized person be deemed to have been made with our knowledge and consent and shall

- be acceptable on us and binding in all respects.

- | | N M)VW‘ ~

- - : pf\)éz;«w

)-. — © Place : : ' : e =

o SR Date Signature of the Applicant

= : Himanshu Santra

o

(-1 N

- s \ 4, 4

- N P://’?‘C’L).--’ _ .

L - (Il ArunK. DasiB.E,FC.C.HIM,

L N RQPIKOLB53/2008/A
=

| ..

;"-' -

il

& L
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Acknowledgement Ship for EG¥%pplication

This is tn acknowladge that the propnsal has hesn successfully uploaded on the
portal of the Ministry. The proposal shall be examined in the Ministry to ensure that

- required information has been submitted. An email will be sent seeking additional
‘information , if any, within 20 working days. Once verified, an acceptance letler shall

be issued to the propject proponent .

Following should be mentioned in further correspondence

1. Proposal No.  SIAIWB/MIN/238304/2021
2. Category of the Proposal  : Non-Coal Mining
3. Name of the proposal . Kalinagar Sand Mine, Himanshu Santra

4, Date of Receipt of Propasal : 15 Nov 2021

5. Name of the PFroject proponent along with-contact detalis

a) Naime of the proporent : K;]!AIGQNSHU SANTRA, KALINAGAR SAND
b) State v : West Bengal
¢} District : Purba Burdwan

.- d) Pincode 1713427
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Mcemo. No. 290/CMO /Sand /EBdin/S/501

To

Maniari,

L~

 GOVERNMENT OF WEST BENGAL
Office of the Chief Mining Officer
COURT ROAD, - ASANSOL-713304,
DISTT, — PASCHIM BARDHAMAN

Tele FFax; 0341-2252407
e-mail : cmo.dmm-whgnic.in

Dated:- Asansol the 27 October, 2021,

wSri Himanshu. Santea,
Eklalchi, Bardhaman,

Dist, Purbha Bardhaman,

W (\9[ Be mfd]

S

IND

0O,

Oy,

Wi .

Copy forwarded lm Mlnrmdu()n & 1Pt‘(“%°uu\\ {u Iu“m Lo

'_I

NH,

'

“thereunder and any other faws,

' o B
200/ CMO/ ) [ Sand / BBdn /57 01\

PIN 7134 )7

Subject-— - Approval of “Mining Plan” for mining of River-bed Sand’ {Mineral) in respect of

Sand Block, bearing 1.D. Burdwan-[I/Kalinagar/181(P), 205(P)/F, in Mouza
Kalinagar, over Plot No.s 181(P), 205(P), J.L. No. 160, under P.S. Madhabdihi, in

Distt. Purba Bardhaman, over an ‘Area of 6. 04 Acres (2 44 Hectares], allotted to
Himanshu Santra.

Ref.- DL & LRO’s office Memo. No. 728/M'M/2(.)21, dated 28.09.2021.

In terms of Sub rute 2(b) under Rule 4 of rthe We %t.l%(.nz;al Minor Minerals Concession Rules,
2016, [ hereby approve the above mentioned “Mining Plan” of Burdwan- II/KAhnagar/ISI(P),
QOS[P)/F &aand Block,

This “Mmmg Plan” is approved withoul prejudice in any other laws applicable 1o the Mine from
time Lo time whether made by Central Gove, Btate Govl. or any other authority and the “Mining

Plan” is approved without pu;udwc ta any order or direction from any court of competem
Jurisdiction. (.

[ is alse clarified that the approval of your aforesaid “Mining Plan” docs not in ary way imply
the approval of the Govt. in terms of any other provisions of Mines & Minerals (Development &

Regulation) Act, 1957 and West Bengal Minor Minerals Concession’ Rules, 2016, framed

e is also clarificd that this approval of “Mining Plan” under West Bengal Minor Mineral

Concession Rules, 2016 is subject to the provision of Sustainable Sand Mining Managemoent
Guidelines, 2016, Enforcement & Monitoring guidelines Jor Sand Mining, 2020 and other
relevant bmtures, orders including. those isgsucd by Monble Courts of Law (including Naziortal
Grreen Tribunal] as may be applicable to the project arca from time to thme.

1 oys Dirther charilied tha, approval of the aloresaad “Mining Plan” s subject (o the provisions of

the Bnvitonment Impact Assessment Notilicaiion, 2006 as amended.
The approved “Mining Plan” is valid for entire duration of lease period.

A copy of Environmental Clearance shall he submirted to this office when the same will be

issued by the State Level Environment Iimpact Assessment Authority (SEIAA), West Bengal.

Yours laithTally,

' ;Lv(/ \}“r;\/.\

ining Oficer
I'West Bengal

Daed: Asansol the 270 Octaber, 2021,

‘__

AN (0 Gy Do e LG, Purha i'-v"‘l.’q\fl d{ N

AL N e Das (RO

Cliel Mining Oltices
Crovt ol West Hengal
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ENCLOSURE II

CONSENT LETTER

“Ihe provisions of Mines Act, Rules and Regulations made there under have been observed in the

Mine Plan, over an area of 6.04 Acres [/ 2.44 Hectares in Purba Bardhaman district of West
Bengal state be'longing to Kalinagar Sand Mining Project {Minor Mineral), and where specific

permissions are required, the applicant will approach the NG M S, Further, standards pregcribed

by D.G.M.S. in respect of mines’ health will be strictly implemented”.

_ : . B g £ —
. . . m /ﬁ‘f r‘?"“l’\"
Place _
Date : : " Slgnature of the Applicant
= Himanshu Santra

| /( 4‘; V -
W Rrun K. DastB.EF.C.OH LM,
R.QLP/KOLI353/2008/A
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ENCLOSURE I

CERTIFICATE FROM RQP

The provisions of the West Bengal Minor Mineral Rules, 2016, have been observed in the

preparation of the Mine Plan for a Sand Mining Project (Minor Mineral), over an area of 6.04

Acies [ 2.44 Hectaies on viver Damodar al Mouza ~ Kalinagar, P.8.-Madhabdihi, Dist. - Parba
Bardhaman, West Bengal, over—Plot Nb.w‘l‘&‘lﬁ’)‘,ﬂ@&ﬂ’); J.L. No.-160 and whenever specific

 permissions are required, the applicant will approach the concerned authorities of Ditrectorate of
" Mines and Minerals {DMM), Calcutta.

CThe information furnished in the Mine Plan is (rue and cotrect Lo the best of our knowledge.

Place

Date

. 8hri Arun Kumar Das
{Hame of Recognised Person)
Regs Now RQP/KOL/358/ 2008/ A

Arun K. Das'B.E. FC.C.HT.M,
RLOQLPIKOLI353/2008/A

189



B

-

jrTme

Ty

X

3%

8 | B R

.

i .

o N =~

om

T’

TABLE OF CONTENTS

General Information about the Applicant ... 1
N arn e 8 /\(\drw«é ................................................................................. 1
. oW ABGUT THL BEINING LEASE ... FESTR 2
Mineral(s) that the Apphcant Intends 10 MINE v, 2
Details of the mining lease .. 2
RQP DETAILS ..ot i e 3
Naune of the ROP and AddIess v avnieesaeiaann . -3
Name of the Prospecting Agency ............. PP 3
LOCATION & ACCESSIBILITY ...cooooiiiniiiiiiininii e eieen e 4
Location & Accessibility ..o SO 4
PHYSIOGRAPHY, DRAINAGE & CLIMATE e e e 5
T PHYSIOZIBIILY evearnntinaeaeeeerin it ee e e et vt r e e anen 5
l)xcunagc ............... o5
L0 USSP TP 5
* GEOLOGY OF THE AREA ..., e 6
Reglonal GCOLOZY <. ovvi i i e e e e 6
Local Geology.............. e ORI 6
Replerdshment Study....oovviiiiinii i e 7-13
Estimation of Geological Reserve and Cm(lu ...... P VOO .14
METHOD OF MINING ... .. e e 15
Category. of Mining ... 15
Yenr wise development o, 15
el on Mt O s e e e 15
_ ])}*ZI‘/\H 50 }‘,MPLOYMI‘NF ............................................ - 16
STACKING OF MINERALS & WASTE ... 16
L()ADING & TRANSPORTATION OF MINERALE AND WASTE ... ... 16
Loading of minerals al mining Site ... 16
Means of Transport ..o, B PP PR 17
ENVIRONMENTAL MANAGEMENT PLAY ....... DT 18-
MINE CLOBURE PLAN & FINANCIAL ASBURANCE...............cooevvrinnn. 18-29
PLANS&SECTXONS,....,......,..,...._ .................. SN e e e WP

Arun K, Das:B.E.,F.C.C. M 1M,
R.Q. PIKOL/353/20081A

190



- .

L I

Iy
NN

iroap

i

B

Py

b

-

| B

W
LAS'T OF TABLES

'I‘e_lble 2-1: Details of the lease arca

............................................................ 2
Table 4-1: Location LIELails .....ooiveeirrieiinsiraer e, _ e 4
* Table 4-2: Land ownérshib PAEEII ©oioviriresonireretiiiii e e e e vt et 4
Table 5-1: Co-ordinates of the PrOJeCt Site v umerrironinsrinees NPT " 5
- Table 6-1: Stratigraphic Succession of thé Area of the .Region ........................ 6
Table 6.2: Measured Minerals Reserve ..o .13
’i‘ablc—f"/-]: Production DEtails o i 14
Table 7-2: Production Planning ...... e e ST U 15
Table 11-1: Land ownership Patiern ..., e et 17

ANHEXURES

Annex-1: Land Document
Annex-2: Site Specific Map

© Annex-3: ldentity Proof

LIST OF PLATE

Plate-1: Mining Lease Plan on Mouza Sheet
Plate-2: Key Plan _

Plate-3: Location Plan(Google)

Plate-4: Surface Plan and Sections

Tlate-5: Surtuce Topograplic Man, Geological Plan-suid Sections

Plate-b: Yeonr wise development Man

Plate-7: Composité Plan and Sections showing plt layouls, stacks ol minerals and wasle, ete.
{ Mine Closure Plan)

Plate-8: Conceptual Mining Plan

Nulv -0):In vierncnl:s,l.l Plan

_l*‘..lﬁ_l'(.f"ll‘ 0: Location of the Project Site

\ &7 7
A :
4 ¥
v

3 \\, ' Arun K. Das:B.E.FC.C M1 M.
R.Q P/KOLI353/2008/A

191



GENERAL

INTODUCTION |

Applicant Himansiu Santra s the successful highest bidder of Sand Block No.: BURDWAN-
O/ KALIRAGAR/ 3.81{?),205(}’)/1?_ alter partcipating  in sand  block auction conducted by

- Government of West Berigal and will obtain sand mining lease after deed registration, The mining

lease will be granted over an arcas of 6.04 Acres / 2.44 Hectares on river Damodar at Mouza -~

Kalinagar, P.S-Madhahdibi, Dist. - Purba Bardhaman, West Bengal, over Plot No-181
(P}205(P); J.1. Na, - 160,

The Mining Lease will be granted for a period of § years from the dite of dead registration.

While preparing the mining plan proper attention has been paid to ensure that the relevant
provisions under MMDR Act-1957 & WBMMC R 2016 are followed.

In order to process further by the concern Department, &.60 an environment cdearance from

competent Authority is necessary. For the grant of cnvironment clearance, mining plan is zdso a

component. For thig reason the Applicant has given task of Preparation of Mining Plan to Aran

 Kumar Das (RQP/KOL/353/2008/4A).

1. GENERAL INFORMATION ABOUT THE APPLICANT
1., Name & Addre '\;-".'.'z'- .

Name: . Himanashu Santra
Authorized si gnatory: Himapnshy Santea
Address: MANIARILEKLAKHI,

BARDHAMAN- 713427

1.b. . STATUS OF THE APPLICANT
The Applicantis a Private Individual -

Arun K, Das:BEFCCOH i
R.Q.PJKOLI3S3/2008/A
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e B 2. GENERAL INFORMATION ABOUT THE MINING LEASE
”'ﬂ . : .
. 2.4, MINERAL(S) THAT THE APPLICANT INTENDS TO MINE
- _ Mineral(s) ---River bed sand
ey
- _ 2.b.  DETAILS OF THE MINING LEASE
= . .
le - Table 2-1: Details of the lease area
| — = ——= — e - —_— — ol —— —
| _Lease Period ; 5 j@afsircrm the date of chmt: ation _
5 | Description of the Pr03:,ct area 6.04 Acres |/ 2.44 Hectares on river Damodar at Mouza —
| S aren ’ Kalinagar, 1%.5- “Madhabdili, Dist. — Purba Bardhaman, West Bengal, over |
- : . Plot No.- 181 (P),205(P); J.L. No- 160. _ |
T . N | Sand Block Code: BURDWAN 11/ KALINAGAR/ 181(F),205(P)/F
LOCATION OUNDARY
- (CO-ORDINATES) BOUNDARY T e
L ' PILLAR NO. Latitude Longitude
e | A 23CI0NT.06N. | B7STILSEE |
M L » B el ‘23'10 17. 05”N 87°57'16.93"E - |
GRS 5 - 70 U X1
- - _ D [ 23°10721.74"N 87°5711.91°E |
Ba _River Name Damodar | _ =
el : "Centm Point of the Block is 23°10°10.279"N 87°57'14.556"F which is provided by the
h ' ' Concomcd DL&LRO office.
_ ¥ Location (coordinate) by exploration agency with. survey team
- : . . 3 N‘,I} T . ’
£4 S de o Arun K DastBE.FCCHL LML
- %/J R.Q.P/KOL/353/2008/A
12 .
-
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3. PARTICULARS OF THE RQP

NAME OF THE RQF AND ADDRESS

- Shri Arun Kumer Das

RQP No. : RQP/KOL/353/2008/A
Address  _: Flat - 3/B, AVA Mansion

Apeal Garden (18 Asansel — 4 (W)

NAME OF THE PROSPECTING AGENCY

Ray 'l‘,g;i;h_gix'Soliltions Consultency Services

- Address : Vill. -~ Bhatua,
- P.0. ~ Rajhat
. P.5. - Polba
Hooghly 712123

Phone P 8617261563 ) 7980812957

3

/- /A X7 .
LMY

H/ Arun K. DasiB.E F C.C.H.TM,

R.Q.PIKOLI353/2008/A
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4. LOCATION & ACCESSIBILITY OF THE AREA

LOCATION & ACCESSIBILITY
Kalinagar Sand Mine block is situated aboui 5 kum away from NH-Z and Borshul road sbout

1Km, Nearest railway station is Bardbaman Btation which is about 18-20 Km and Shaktigazh

~Railway Statlon which is about & km away from the mine site. Nearest Airport is Notaji Subhash

Chanidra Bowe luternational Airport and Andal Mrport which is about 95 km and 75-80 km

from the mine site.

' D_ETAIL GEOGRAPHY OF THE AREA (TOPOBHEET NO. WITH LATITUDE AND LONGITUDE)

- The project area falls under Survcy of India Toposheet No.F45016 (’73M/16) “The Latitude 8

L.ong;tude is given in Table 4.1. The land ownership pattern is given in Table 4.2,

Table 4-3: metimx Uemirz

mpects | PR | sedwie | romgtse
LOCATION | L A i "’%‘“O’l'/ 00'N | 876711 56°E |
(CO-ORDINATES) | B | 23°10017.08°N K: ]

3 23°1021.84°N 87°57'18.06°E |

PR S (R D . . . 23°1021.74'N | 8TSTUIONE
-.\vv'*WN Name | Damodar | I |

*Central Pomt of the Bloclk is 2’3"]0’]9 279"N 8BTS 14.556"F which is pmv:decl by the
_'C()m(‘mrd DL&LRO ()m( C.

Table 4 Land owuersmp Pattern

Summary ]_ _ Area(nHy)
Government Land 2,44

LOCATION MAY _
Key Plan showing the location of the ares over Survey of India Toposheet No. F45D16 (73M/ 16).
on scale 1:50,000 is piven in Plate Ne. 2

LEASE AREA PLAN

I«‘j"oj(rc:f‘ area or Khasra Plan, on a scale of 1:3960 or 10" = | mile forming & part of cadastial pl.-%fu.l,

showing the Lease hold area and ibe plots of land located therein is given in Plate Ne. 1.

g .
N’ : N - o Lo P
: Arun K. Das B.E P CC M LM,

LA R.QPIKOLI353/20081A
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o - 5 PHYSIOGRAPHY, DRAINAGE & CLIMATE

PHYSIOGRAPHY

The Project area falls under the Lcmtud(, & Longitude as given in Table 5.1,

o : ’ Trble 5-1: Co-ordinates of the Project site

- N |  BOUNDARY | U S

L T Adpects . PmiARNO, | 2 ledtde ) ’“"“”t“‘l"_ ._

:‘ R "LOCATION S0 A - ’J’-’,”'I()"l”/' ﬂﬂ”i& |

o JRCANNE (CO-ORDINATES) v 13 E 3°10'1 N
o ' S SRR - | SR . S 23 109[ 84”N ...87°5718 06"E
e D 5 23°10721.74"N 1 875711.917E

- i River Name - - Damodar |

“;'" * QY ° »

: - *Central Point of the Block is )3 1¢’ 1‘—) 279"N 87°57°14.356"E which is provided by the

| R
Ll Concerned DL&LRO office.

e .

- Ihe Damodar River flows from the north-west to south-east direction. The flow rate of the river
RUE wvaries with the quantity of precipitation in the calchment area. A major portion of (he precipitation

‘ o occurs during the monsoon season i.e. from June 13 to September 15 every year.

g : .

L DRAINAGE _

| 3 . . R ! : R . B .

R T © No drainage system / nallah are meeting the riverbed. Hence no precaution is require to protect.

b

CLIMATR _

The district cxperiences a climate which is transitional between CWo and AW types, where 'O
=~ starids for ‘warm ternperate rainy climates with mild wiaer’, WY for ‘dry winler not compensated
B by total rain in the rest of the year', ‘g lor ‘castern (:em;.,cs type ol temperature trend’ and AW Tor
| ‘trr ()pl( al savanna (llnmte
ks ' .

e Ave rage temperature i it hot season is A50C while at the cold season is B0C. Average vainfall is 1195
. S mm. The cold season slarts Imm about the micdle of November and continues till the ene of
Ve . F‘cl)rtuﬁ,w. Marelt o May is dry swmmer indervened by tropical eyclones and storms. June (o

i September is wet summer while October and November is autumn,

] )

) Aoy

- un K. Dase {5.‘& FCCH [

s : LY . i, QP IKOLISIZGUEIA
-

-
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6. GEOLOGY OF THE AREA

1
I
_ 6.a. REGIONAL GEOLOQGY
L The Geology of the region has bc«.n studied mainly by the G.S.1L. whereas the State Directorate and
__ . o otherq have carried out geological mappmg in only selected parts. Creolog“lcally, the area consists of
:u : o - the metascediman tasy roclks o the Prew vl ion age, Gondwann sedunentary voclks, Rajmahal
' Basalts and Upper lellany seduuenis, The tentative stratigraphic succession of the region has
- i been suggest.ed as follows:
I - .. .
;'- ' o Table 6-1: Stratigraphic Succession of the Region
Lol i ' : o .
b | Division _ ’ i Group Formation ' Litholngy
-~ . R e s e : I Q(U](IGLQI %hdle. —
| Jabbalpur | Jabbalpur | Claystone, Sandstone
Il.q A o : . v " [Chaugaon  Claystone, Sandstone
‘ ' : Upper Gondwana $ Ra]maha]_ _ ‘v Kom ,..h,,_,m__ “_4‘ Sandsmnc Grits, Coal Bands
fe- 20 T Rajmahal ] Basaltic Lava flows
u--_ . - < I e Red ‘%andstone, (,ldyslone
: .‘ . | Hehamay { 'i.)““‘r‘hl'ﬂ.'-:"l:i. o ¥ WOWLD >,|u(hf()nm Sh“d o i
NS I ' ' Unconformmity e e i
: i T i m ’ Panchet ] Brown Sandstone . gl;&Té:
:‘h i  - v . ' . . I Rarigun) . Sandstone, Shalné, Coal Searn
.F“' | | 1 Panchet MHﬁ\l\“f‘t‘tl‘l”Me*u.surc':s_ I .I.If§§v111(:isl:o'1;v' Ironalm;c”:“SMiﬁale o
. - : _ % : Uardl(dl ~ Sandqtor_ﬁ:, Shalc- Coal ‘Beamm_—w_
i . 'LOW‘.'T G()nd\va_mi |  Kar hmban ) | Sands stone, (::;Jt'% Coal Scarmn
L . L \ [ Rikba 1 Sandstones T
i ' Talchir Talchir T (ireenish Shale
" Boulder Bed ] Houlder Bed
L ; =
= .. 6.hLOCAL GEOLOGY
W . | The {ncal geolaoy of Purbn ~Hardhaman district is o flat albieial pl:\in‘ that ean he divided i to
et lour pron " opapraphical reginns, O the vorth ihe IG m! ga etugeam Phon lies along the
} Ajay, with joins (he Bhagaenthr The Burdhaman Plain occupies the central arca of the district, with-
- gl ihe Deunodor on the souh and the soutl-cast. O the southen et oss the Khandaghosh plaan.
- The mmgimihi flows clong the custern boundary of the disteiet, and the Bhagivathi basin occupies
r . the enstern part of the district. The undulating laterite topography of Paschim Bardhaman district
extends up to Ausgram arca of this district.
P v W
- I / {s\”,' Arun K. Das B E FCC H LM
' R.Q.P/KOL/353/2008/A
..—. -
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6.c. REPLENISHMENT STUDY

6.c.(i). Origin and control of Mineralization:-giver generally gets its fall shape

and water flow fed by smaller tributaries which are geo-moarphologically termed as catchment area.

“The river Damodar has got its wa! cr source in the catchment zone of Chotonagpur Plateau which

is made up af dilferent hills and hillocks composed of varying rocks.

The rocks in the catchroent zone gets weathered, decomposed by natural agencies like air and

“rainfalls. With prolonged process of wedthering and decomposition these rocks become fragmented

and broken which ultimately moves with water i the tributavies (o the mother -L'iver. This
mineralization in river depends upon the prescription rates i.e; increase in rainfall increases the
carrying of M ireraliznton, fa oul prroposed nlmmg Sle 18 [_n(-::;\_-ci‘;-;_l Mouza-Kalinagay, P.3-
Madhabdihi Dist-Purba-Bardhaman so we will discuss about the origin and control of
mincralization of the said river, '

The mineralization in river depeiuds upon the precipitation rates, Le; increase in rainfall increases

the carrying of mineralization. We know that the iver bed sand replenished every year with the

sand carried out with flow of water in monsoon and there 18 no such control of mineralization as it
depends on the nature of flow of river water. After Dishergarh, the Darnodar river enters fat

alluvial plains and runs castward up to Barsal in Bardhaman and the fow of the river becomes

wvery sluggish at this stage. In this portion Damodar receives sts lasl tributary, the Sali from (he

south and afier wuards the Dumodar viver takes a sharp tuim weands south near the village

Chachai, 24 Km South east of Bardhaman .

Wxthm its elbow .slmpecl area several spill chunnﬁl are found 1o cury surplug witer of the
l‘f:mmkul utbtivg ensson tionibee, Adler fravers -uu‘ Mene area the v Flurns Foweards souwh sod
11,3 dl stributory pamed the Kana Damodar, which ulhma(cly drains out water in the lHooghly.
Traversing further towards South Damodar gplits into fwa impartant chanmels, the Mundeswari

and the Dardodar. AU presoent 757% of the runoll fram the Doomodar river is carried by the rive

-Mundeswari through the Hegor and Mushir Hanas and drain out water in the Rupnarnyan, “fhis

calinnel cannot carry the totasl discharge of flood of Damodar and as a resull the elbow area of the.

' .L)m’nodm‘ g_cl's inundaied oceasionally notwithstanding e construction of the barrage and dams

over the L)amorim i ily upstroam characterigtics (hydraulic geometry and stream flow) of the

proposed site bascd on dipcharpe measurciments and  gtanistical vidues delemume the Lalsd

sedient lond, Hydraulie geomeuy deals with vanation in channel churneteristicas in relatiory 1o
variation in diseharge. Mainly two sets of varation take place, L.e; variations at a particular cross
section and varialions along the length. of the stream (downsiream variations.)  Strean flow

characteristics include annual nstantancous peak discharges, which means: -u_-lmxir.w'im

~ 1 [ ]
. : . 3 . { L
mimire doily s bopcs nd How dnndson. \"\ -
v / ( ﬁfun K.Das:BE FCC H M
- L RALPI/KOLS! \
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6.¢.(il). DEPOSITION OF MINERALS IN RIVER BED

- When the sediment transporting capacity of river at a particular point becorue less than sediment

load heing carvied, as a result of reduction, the velocity due o increase in cross section or
reduction in slope of the river, the excess sediment get deposited on the river bed. Here the
functionality of Damodar fluvial system is controlled by dams, barrage, weirs, sluices,

embankments and canals, maintaining a dvnamic and anthropogenic processes. Due to dams,

'

alteration of the flow regime, channel characteristics und the sediment supply of the river is

changus yom o yoaic e luow voluaue o the waier released  downstream  during dry months

virtually transform river inte saudy waste whereas the high discharge released during monsoon
months corvert to vigorous Nowirng channel which results in shifting of channel. Altheugh semc

sediment is trapped in the reserveirs, a million of sediment nevertheless pours into the river from

- the uncontrolled stretch. Embankments constrict the active floodplain in lower Damodar river

basin and compel the river decapilate its energy within the narrow sandy bed.

We know that deposition of minerals in river bed of any river depends on its dams, barrage, weir,

sluices, embankments, canals cte, such as our proposcd site, deposilion of minerals depends on

the load mupagement system of Damodar river Basin. Deposition of sand is generally found on the

opposite bank of the flowing channeh of the rivers.

6.¢(iil) GEO-MORPHOLOGY:

When incrense s dectenae of prodeminant flow and alse for the sedument tond of w river, there v a

charge s dverbed levdd, the caanges meotiver bed channel depl caused by aggradations or

degradation of riverbed can be simulated. When atterapting to model a natural system like fluvial

marphology there s a signilicant liinitalion because cliwiel crosy section usaally change with

tirne and adjustment of both width and depth sre quite common. River with adjusiments may

covear dus to wide vange of morphological changes and channel responses, showing mesndering

(Conwsx/ Coneave) and the land shape which depencs upon the character of land muass.

From thé point of origin the river Damoder has been iravelling through the rocky terrain which
have been in topographically controlled zone with signs ol yemote structoral controls ke
lincarent wond alieration of roek Tayering’s. Using it's provinee of topogeaphical control, Severad

dums have been constructed foc-lrvigation purpose (Engineering geologists use lo study these

topography, composition wnd  steacture 0f rocks i oselecting  dams ) With the  increasing

precipilation rate/rale of discharge the fluvial cnergy increases with ultimate increase in carrying
capacity. Genecally of the meandering port (Conves/Concave) the fluvial enevgy becomes lesser
sliowine deposition of sonpd sized Mitierals

Al the old stage of river its lower encrgy level ranifests i o vrylog silt or clay sized miterals in the

plain to very less opographice controlled sone. T orgoaies o canaul rom Srirampur village in

Madhubdihi al 1.8 Raina-l, Mundeswari  river is n small rivey which causes jﬂf!’“ﬁ?f n }{"i‘\?ﬁms‘('
. ¢ - . ¥ . o o ~

P

. 5 ¥ . . - 4 Bl e e " ¢
Purbia Midnapur and flowrali districts during monsoons. Durgapur Bacragt hawhcen ¢ ()u:«nch.-l
0 "

Lo control (he steeam (low Lo restrict the flood regime and irrigation,

ooty
of W

Q \__r 7 Arun K. Das'B.F F OO MM, =5 |
L R.Q P/KOL (35372004 A . "-.
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c.uwd oul of hard sandstone and grit of the Gondwana age. In this .uimi.;.\f'l “l‘)'ﬁ‘fﬁi‘»rlﬂra "
' Pl
a number of wibutaries both from the *mu!h( m and the nocthern uln;w a
. /
/oy . . !
(A M Dae'RE FCO WM < |
O r . I 4 &0 1 3
i ,{_‘ '.L'_( | {

A

GﬁC,(im._ CLIMATIC ZONE, RAIN FALL, DRAINAGE PATTERN, ETC.:-

aredd e ns o tropicad river ws it Bows trodgh a opical clivironinent.

The tropicality of environment is prunarily & product of thermal criteria. The cimate of the
Daunodar area’ 1s d\cu actevized by very mild winters and hol wel swiuners, Like the rest of the
country, the Damodar basin area experiences two principal seasons. In winter, surface air flows in
horth—'easterly dircetion, which is continental in origin and with low Lumidity and the season is
known as north-@ast winter monsoon. During the summer mornths of June to September,. the
'gt:'neral flow of winds is from the sea to the land containing much humidity with cloud and rain,
the direction of wind'is south westerly and the season is known as south-west Monsoon, Besides
‘there are transitional seasons of hot weather month. of Aprif, May and r_m,rc;atuu_z monsoon months
of -Octob«:r and November. The month of May 13 the peak of sumimer scason with an average
maxirmnum txzmpé.rat.m'-e of 43 degree Celsius and minimum of 30 degree celsius. The average
annual ('.empérature 1s 26.3 degree Celsitis. The temperature during the winter season fall below 4

de aree at some ]omhmw in the Namodar river Basin.

) 1

peanda!l acours due o the Sourh Woesterss monsonn every year and {loods

oceur. dependmg on the intensily of the storms. Over the bamn the annual rainfall varies between

765 and 1607 wun with an average of 1200 mn ol whi 0 % ovcurs duting the monsool), sewson.

The average annual rainfall (n the three sub-catchments namely Barakar, Damodar and lower

basin are approxirnately 1200 mm, 1250mm and 1400 m, respectively. The rainfall 1s the highest

in the southern part and decreases gradually towards the northern part of the Darakar catchment.
Rainfall cue fo squalls in upper basin are not uncommon d'l,l'n'.ny_ summer scason. The evaporation
is.fnax:i.mum during the summer season (21mim) and minimum in monsoon scason(2.5 mm). The
Datnogdar is scasonal and flood prone mainly on aceount of reasons, which are phystographic and

mcterolopival in nature. foods ravage the lower valley arca, which is net oaly very lertile owiag to

~its alluvial plain suitable for irrigation and agriculture but also used for various industrial

activilies. Meager vainfall due to conventional thunderstorms occurs in the months of Aprd and
M'ay._’l‘he x'&\iﬁfﬂll. during winter oceurs occasivnally associated with western disturbances.

The core dininage system of the Damodar river basin contrueted by e Damodar river and s
pr‘in_(ripa] tributary, the rver Uruukfu, that drauns aboul 2 },\370 98 s km. sucn of Jharkhand and
West Rengal slates. Tn it o pper reachex the Damaodar is known ag Hw- Deonad, suel originates in
Khamarpet 16l vange (1,062 m) near Chandwa o Palaosan Gisinel sid denius into o fare shaped

catchment area of about 25,820 sq km, ’l‘l'w waters of the Deonad traverse through (he steep slope

of the pat region to descend on the gneissic lat plain of Chandwa hasin and the slupgish fow of

the tiver over the llat top surface, which Infer on got digsccted into (abular blocks by fluvial action,

“Thé river Damocar enters (he Gondwana Basin after the confluence of the Dharamaut near

Mahuramion, and the topography around the river changes. The gradient of the stream becormes

*ﬂc(..““ and waterhidls abound the course traverses through the hilly n[mm .urdi.m:!n(ly COUTILY

200
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’I_‘he_ s‘outhen.x tributaries like Chati, Saphi, Batuka, Dainkata, Nalkari and Dhobdhab and flow
over the granitc~gf1ciésic surface of Ranchi plateau, while the northern tributaries are Haharo (W).
‘Bakri-Garhi, Haharo (] and Marmarhar originate from the Hazaribagh plateau and flow for
considerable distance over Lhe Archaean gneiss before entering the Gondwana basin, The Konar
and Boksic scivams criginate’ in the Hazaribagh platean near Hazaribagh town flows over the

Archacau—x gnciss country while Bokaro traverses through the Archacan gneiss country for some

distance and finally cnters the Gondwana basin near Bokaro coalliclds. The combined courses of

the Konar and Bokaro rivers meet the Damodar near Tenughat. The Damodar flows eastward from

Tenughat and receives g few other tributacies from the pnorth and souih before-reaching Panchet—
| rem e i | Jamuant g .’5};' ivdia ji)i[‘l Lhe Damodar aliés _lé()\'\’.ﬂlg over the Jharia
coalfields, while from the south Tjri and the Gowai mcander castward to meel the Damodar near

the western end ol Panchet hill reservoir, Alter traverse sume avea (he river lurning towards south

and it hds a dmmbuLary named the Kana l)cunoda:t which ultimately drains oul water in the

.Hooghly

Traversing further towards south Damodar splits into twoe important channels, the Mundeswari

and the Damodar. After Burdwan subdivision the Damodar river flows over the Arambagh sub-
division of Hooghly district and Uluberia subdivision of Howrah district to meet the Hooghly

opposite Falta. At ]Srosc‘nt 75% of the runofl from the Damodar river is carried by the river

"Mundeswaui Lh(o«x,(rh the Begor and the Mushir hanas and drains out water in the Rupnarayan.

The drainage pattern of Damoedar Basin will be maplyclear from the following picture.

Damﬂdar Basin s

Dhaﬂ%;i BN aitlio

” | 3ar Rh aman
Poomonar Damodar  Pancher Hopghly!
su Ai ikes Wl ) A
“Shilabat »,.w N A
éx::xnrr;:xba“f},w S P
Not to scaie Rupnaiavaii :

Rivers. in 13lue, Dams/Reservoirs in

10 _ Diramage Pattern ol Damodar Basin (

R.Q PJKOLI&JS/ZDGBM

A'lm K. Das:B.E.F (‘ ¢ HTM.
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Caccount of ity Now and velocity.

6.c.(v] SEDIMENTATION STUDY:-

' The moving water over the land surface is dominant agent of land space alleration.
Nem surface WCcl'_hCXlng provide sedirnent load for the flowing sireams. Some ol the load gets
deposiled along the path ol the river and only the rivers to the sea caury a [raction of total waste
material Lo he Lol ta Bt the land sh i;’.)i‘. eeolve cssentially duc 1o the water Nowiig over it
m small streams, which combine to form rivers. The process of these water courses eroding and
cnmering_ water isa confinuous process and has besn going on since the formulation of this planet

and the clenents sutiounding it Though rivers are cvov changing hul i e man’s lifetime it oaay

.not be much depending on the land space through which it passes. Sediment transport is

essentially a two-phase flow in which the fluid phaseis—air or water—and the solid phase is

sediment particle. The process of erosion, transport and deposition of scdiment, collectively termed
‘as sedimeniation, are natural process and have been occurring throughout mainly through rolling,
slidiug vr saltalion {bouncing againsl the rviverbed): ey purticles (with low velocities] are

entrained in suspension by the fuid turbulence and transported along the channel in suspension.

This tmode of transport is called suspended load. Sometimes particles from upland catchment

comprisc of the finest suspended sediment (typically less than 0.00195mm in diameter) called

‘Wash Load’, are also (ransported in suspension. These particles remain in permanent suspension

as they ave sl cnoeeh to Pelnee with water molecules and stay afloal. The combined bed
materiod ol vt boad ts cadicd Twotd Juad” Bed load vonsisls nwosidy ol pardeles in the size

catégory of 0. liam in diameter. Particles with diameter less than 0. Lmm are likely to be classified
as’ suspe'i')dod mpterial. Sand pacticles range modveter Trom DG wm to 2.0 mm. Sand
mq'st,.ly is transported as bed load. Sand consists of sl gr emm or parlicles of minerals and rock
fragments. Although these grains may be of any mmuu) conzposﬂw_n the dominant components of
s_aind_ is the mincral quartz, which is composced of silica (silicon di-oxide) found in inland
continental setting and non-tropical coastal sctiing, Quartz is particwladrly prevented as it is
«\hmm Iy vesistant to plwsmu\ and chemical breakdown by the weathering pr ocess.

Our project xite s over Damodar riverbed and is covered with considerable vo[umf‘ ol sand up to

depths of -1 6in uuun riverbed surface. The nearest barrage [rom the r>101<>01 site 18 approximately

"7_4.8 kin. A thin water stream was observed which is a part of the river channel and is passing

near by the west bank of the river. ‘This water stream during mongoon season is fed with excess
digcharge Tvam Duvpnpur barvage thus l]_(.)()(‘!irui{ the entire Damadta civer chanoel and causes

sediment) J | VT el N P Ihe exenvededd gty created e o oo, This llL)iV(f\/( I

du_riﬁg the cudp of the monsoon season, the maximum amount ol sand, which was oxvavated is’

replenished patvrally. So, almost 100, of the sand i replenishied ey vea,

the monsoon season. Sand will be c\ir.u*i{'d from the ])11 lot durings

quantity ol the SANC A1 Al tomaltically 1"13;')].0111:-;1‘1(;(] by rainfall in the m_s-":

N
1 Arun K. Das:Bt FCC.
L)) ‘ R.Q.P./KOL/I}SJ/ZOUB/A
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From the fellowing may we can get a briof ides about the nearby Dams from the mining site
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6.d. Estimation of Geological Reserve and Grade.

METHOD OF ESTIMATION OF RESERVES: The toial area loy applcd lease is 2.44 ha. The
sand gets deposited avery monsoon due to wash load and bed load and must be temoved from
time (o Gime to avoid Mooding of shoré. Sand is available in the middle portion of the riverbed as
- well as near the riverbank. [ is permitted (0 remove sand on'iy up to 3m depths or up o ground
\rva.tér'].cvel‘ whichever is less. Alter making trench in the riverbed, it could be observed that up to
.f’:)m_depths at the lease ‘AJ‘G;;}. in the river, no water hevel could be cheowntered. Henee, sand up ¢
3m (‘,l(::pi‘.H:‘. can be mined. The estimanion of the reserves has been drawn on the basis ol the arca
uoder leaze, The Lease Area in hee rouliiplicd by 10000 will give the area in m2 The ulfimate
~depth of sand mining in this case is 3m. Hence the area in m?2 multiplied by the thickness will
give the volume of the geological reserve. The details are given below with reference of Gieclogical

lar,

MINEABLE RESERVES: The lotal reserves as estimated within the Jeaschold area at present
approxiaaicly 73220 u? and sand will be replenished every year wbior monsoon. The mincable
reserves will be realized afler keeping 100m distance from the viver bank or 173 of the distance
between (he bank lines, whichever is less i order 1o protect the river banks. The distance
biclween the pmpo\-,c:d mining area and the river bank is more than 100m, which is pay with
the Bnforcement and Monitoring Guidelines for Band Mining, 2020, Afler leaving 7.5m barrier
zonc, 197 ha arca ave iefi for mining which gives a mincable rescrve of 59100 m* The mining
will be done ondy up 1o A maxirmum depth of 3m. Table 6.2 gives the geotogical reserve and

lTTIH('ﬂ.b'(‘ PORECTVE

Table 6~2 Measured Mineral Reserve

2 - -
| Avg. Thickness Geologxca] reserve in |r Mineuble reserve in
| .

,[ ea {1n?)
”Area (ha)f A n_ ! i1 m ‘ m? o - m3

244 Tl 1 3 ' 72220 ' 59100

ANTICIPATED LIFE OF THE MINE: The reserve estimated above will replenish every vear. So, the

life of the niine will be for the entire lease period. _
FEASIBILITY STUDY BASED ON THE GEOGRAPHICAL CONDITIONS AND OPERATING
CONDITIONS:
INFRASTRUCTUIRE: C Roadd s present neaye the workinig site, Manpower s chicaply
' available: |

GO LIGY L Geologically the area is potentiod and the deposit is sullisent=

for fulfithiment of the requireiient., ':“,.‘(-J___ :
LIBGAL MATTERS : Leaschold areq is valid as per lh(' rule o) WHMI}?T(){\ I/T" 2016,
. ' There st e o deplern Eael o oiove f
()fiilx’)\'l‘lj'\i(; e Apphcant Jue abl the aanging cquipiici : 13
/ N . Manal mirdng, The miing o cco-friendly.
e, e
L | »/ Arun K. Das:B.EFCC. H.1TM,

’ R.Q.P/KOL/353/2008/A
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j'lf Tin

- Production & = Development Planning pertaining to the

Enforcement and Monitoring Guidelines for Sand Mining, 2020:-

i) Pre-monsoon:- At the fime of Pre-monseon. the Production /Exeavation of sand is done

ool Phas gt ol the Production sod developuasit planning

& | 9% B S

il

M-t planed-in

the Production & Development Plan (Plate N6.8) of the Proposcd Mining Plan.

'ii) Meonsoon: During the monsoon the river bed is lilled with water and the entire mining

activity is stopped as per the mining rules: The entire replenishment occurs at this

SRl T - o, Aa BRI e b Tadt e SO O P
[RACER NS i [FXEFL i L& [(A%] Yils A EVAT AR LR AV W] Ut P2e V(A I

| ISP PR PR T
(OSSR NNEI NS 1IN Wil [En

explained in the Lease Hold Plan (Plate No-4) of this Mvoposed Mining Man,

YT AT

-

iii)POSt Mongooir- By "ost Monsoon he (-.'X(‘.;__).v,\:n(‘(_l sand is replenished, Production and

Development Planning Post Mansoon 15 explained m the Geological Man (Plate No-6) of

this Proposed Mining Plan.

s

e

LN

—

R A . 7 Arpn K DagBE.FCC HTM,
S ' - R.G PIKOLIBS3I2008/A,

A B LR

¥ I

14wy




YW Iy FRRILEE SN 1

T

8

L2

k&

R

’ 3 g I ¥ N
7.  METHOD OF MINING

7.8, CATEGORY OF MINING
Total arca of the mine 15 5.04 Acres / 244 Heotares. So according (o MOER&CL notification, it is

B2 categories project.

7.5. YEAR WISE DEVELOPMENT

No _df:veiopmmﬁ work is required as the mining is for riverbed sand. Excavation of river sand will
be dane  manually and i'r.‘m‘l.'\‘;.)(n'i;a tion by front end Toadeis. T has boca proposed 1o collect
a p;:)mxin'wély 59100 '/ year, The tiverbed material will be replenished during the monsoon every
year. _ . _

YEAR WISE PRODUCTION _ _ _

Sai‘md will be lifted from the riverbed for all the cight months except the monsoon period from Junce
to ft‘w]")((':r]'ﬂj.;(';‘. Proposcd prodioction for niesd fve yoears oo in Table 701 . ‘

Table 7-1: Production Details

Monitoring for Snnd Mining Guidelines, 2020,

_ M,lf:T'H.'GD FOR DEVELOPING AND WORKING THE DEPOSITS

‘ “Geological reservein | . | Balance Deposit in | Replenishment
Year i Production m o | L0
e i - ot e e e 1 > ltlu — in ms
AR 459100 p 14300 59100
Qud 59100 14100 59100
Caa 59100 14100 | 59100
D 50100 14100 50100
S = A S200 | S9100 14100 | 59100

f’RQ}‘O&ED RATE OF PRODUCTION WHEN THE MINE IS FULLY DEVELOPMENT: Proposcd

rate of production will e D900 w?/year ol the stage of lully developoient ol mine, As we know

the densily of Wet Sand is 2.082MT/ m? therefore the maximum quantity of Sand Produced in
thig [*n'fm("nm(l plan is [, 18,200MT(Wet Sand). 50 the maximum quantity of the sand production is
464472 MT/ hafannui, which is very mueh within the four corners of the Buforcement and

1 TH Y

MINEABLE RESERVES AND ANTICIPATED LIFE OF THE MINE: 89100 m?/year ia lhe quantity
of reserve estimated o mdneable reserves and river snnd will be repionished every yeor after
monsoon. As such e life of the mine will continue Gl the period of lease and subscecuent lease

renewsals, - = e
| OV O

7.¢ Extraction method:-Opencast Manual Mining methiod will be adopted for this xnuu_i-x{gk,?"""‘w.f_ L
OpCTation, : N, / \q

| ,-/‘: b _,'-\-_'{-";‘, CArun K, DdS',B.E.,FZ'(,: G, H LM, .

[ R.O.PJKOLI353/2008/A APPROVED

. ,." ¢ o
C'( b Des)

shlef fining OfMcar
Govi, of Weel Dengal
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S 9.a.  LOADING OF MINERALS AT MINE SITE

5

METHOD OF MINING: The muning 18 confined to collection of sand [rom whe riverbed. The
cperation will be manually with the help of spade; hands shovel in which the riverbed material will
be collected in its existing form. Sand Mining will be carried out only up to a depth of 3m at
r‘)’.vc.}‘b_'ank and in waler it could not be measwred. Hand fools like shovel, pan, sieve etc. will be
use : . Mining wall he mrmd out only durmg the daytime. To prevent collapse ol pit, sand will be
removcrd-fmn') T favey from the entire lease first before removing the next 1m layer. The lasr 1
layer will be removed at the end. _ o

*In this Proposerl Mi:iing Plan the sand is extracted across the entire active channel during
the dry season.

UNDERGROUN D WO EIRG: Not Avphieabil
EXTF‘NT OF MECHATIZ A TYON: No mechanization will be done.

Table T-2: Production Planmng

o | et _— - e e
5. No. | Assumptions Quantlty
f { Average |)“l[\1 l’m(lmtu 19} /\ apro\ 246 m% i |
|2 ; Total excav .nmunnnm!y \(“<rhl(hn 4 months monscon period] 7 >8u mt
é 3 I sénd handling per man per day - : ) Qn mé j
1 4 Total manpowet reguived porday " s | ‘.]. 20 |
7.d. DETAILS OF EMPLOYMENT
CoLacal l'n;nlg';kr-.‘:- #owill i Clor conn D naning i the mane cales Mo power el be o depended on the

o oddin LOL Carpanaty iy, e capauiiy of sand hiandhog ol a man w 2.05 med, therelore, the

number of man employed will depend on the per day production. As per the caleulation the total

180 mlrwrs witl be employed lor the project,

8. STACKING OF MINERALS & WASTE

Since Lhere s o owaste o omineral rejecls gencration in the mine hence no proposal for the

alpcking is discussed under this chapler, The entire mineral produceed s asenble,

9. LOADING & TRANSPORTION OF MINERALS AND WASTE

The I(»,lcl“\h of riverbed sand will be done mannlly at mine site

*/ i I\ Av'lm K. Das'B £ ,FCC H LMW
I(j - N.Q.p.imu:ssmooa/f\
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9.b. MEANS OF TRANSPORT

The sand Uauspor lalion will be doie by ensuring the followiug!
1) All bigger trucks/dumpers having capacity 14 Tones,
vl fat] ! w

2) Trucks/dumpers will be properly coverec.

. 3) Vehicles will be provided with all safety measures like reverse alarm, back-

fn'irror, etc.

4) Vehicles will have pollution-test cg%ﬂ:.iﬁcates.

5) .vRelgular checks will be done by the m_anagerhe_nt to ensure the health of the
trucks. | |

6) Regular water spraying at fixed interval of time.

7) Main_'_cenahcev(___)f roads to fill all pot-holes to avoid spillage.

8) Regular clcz:i_ning of road to avoid any accumulation of sand.

9) Loading and Unloading of sand will be done manually.

A Anun K. DastBE.FC.CH.LW,
R.Q.P/KOLI353/2008/A
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10, ENVIRONMENTAL MANAGEMENT PLAN

The environment ‘managenient pian for the nverbed wmining project will be followed according to
‘West Bengal Mining Concession Rules 2016. Afforestation by planting native tree species will be

done outside the Project area, preferably in local school premises in consultation with the Gram-
Panchayat. '

_11. MINE CLOSURE PLAN & FINANCIAL ASSURANCE

.Apinc;-:mt Himenshu Santra is the successful highest bidder of Sand Block No.: BURDWAN-
L/ KALINAGAR/ 18 1(P),208(F}/ F after participating in sand block auction conducted by

Government of West Bengal dand will obtain sand mining lease after deed registration. The mining

lease will be granted over an arcas of 6.04 fcres | 2,44 Heetaroes

oy sivar Damodar of Mogze -
CRKalinageas, ©.5 udarodidid, Dist. ~ Furba Bardbaman, West Bengal, over Plot No.-181 (P),
205(P); J.1. No, - 160,

The Mining Lease will be granted for a period of B years from the date of deed registration.

Name &-Addreas of Applicant:-

Name: Himanshu Santra
Authorized si pnalory | Himaashu Segira
Address: '  MANIARI, EKLAIHS,
o BARDHUAMAN 713427
Table 11.1: Land ownership Pattern
L S ) (}ovm'rum‘ni;lﬂnd i 244 B ,-

S— S — )
EXISTING LAKD USE PATTERN: The land use of the mine lease aren on the riverbed of Damodar
arid there will be no change in land use after operation. The sand will he replerished every year

during the mongoon season, The ultimate land uae of vthe mine fease aren will not be changed

SONS FOR CLOSURE: - f e | ’
RE&:);L)NIJ FOR CLOSURE _ {4 Arun K. DastBE.FCCH M,
Not Applicuble QLR KOLITS3/2008/A
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The Applicant will be bound to implement ali the legal obligation like special conditions imposed

T

STATUTORY OBLIGATIONS:

= while exccution of lease deed, approval of mining plau, directives issued by the Central 8 State
% Government, conditions imposed by the Ministry of Environment & Forests, State or Central
! N Pollution Control Board or by any other organization.
L 1,
T |
'FAA CLOSBY s PREFPATLA PRI
L2 Name: Himoenshu Santra
— .
- . Authorized signatory Himanshu Santra
e  Address: MANIARI, EKLAKHI,
. _ : BARDHAMAN- 713427
= NAME OF THE RQP PREPARING MINING PLAR:
B ) ’

Shri Aruan K'mm:«:: s
- RQP No. : ROQP/KOL/353/2008/A

S " Address : Flat — 3/ B, AVA Mansion’

- B o Apcar Garden (F), Asansol —4 (W13)

- : _ .

B

REVIEW OF IMPLEMENTATION OF MINING PLAN/SCHEME OF WINING UPTO THE FINAL

W :

L : CLOSURE OF MIRE

p— The area is under mining operation and during the course of mining operation the Applicant will
R adopt the measurcs for protection of environment. Whatever data for protection of environment .

- will'be, the /‘.\p_plira.r]ﬁvill provide the same time to time,

= . MINEDOUTLAND
. _
g o The Character of the project arca on the riverbed of Damodar will  remain unchanged even after

o : operation. The sand will he replenished every vear during the monsoas

hl" ' use of the e | crer will

oy e welbivnade fnd

| it
] i
-"' " . 1l I # oy oy . -
= S [ Arpn 1K, Das B.E b0 U
e 7

- I S R.@.PJKOLI353/2008/A
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AIR QUALITY MANAGEMENT

Ambient air quality has beent monirored by us and external agency. For bascline study, in each

sy ey YIEI T P WA g Y it i
m Lt AT R AN | ol

RS pv gl
W L ien

Fyad 14 s
L SRS &
D

collected on caci amy 11 ature as per the norme laid down by MOER & CC. Emission of dust due
w movement of vehicles and machinerics will produce impact ot v, As such there 18 ho need Tor
prevention of polluiion of Al quality except sprinkling of walar on hawd road ele, i dry season.

WASTE MANAGEMENT

There is no generation of waste during mining operation, thevelore, no provision.of stock vard is

Cproposcd. The entive mineral vroduced is uscable.

TOPSOIL MANAGEMENT

There s no gencration of topsoil.

ING DAM |

Not Applicﬁhl(ﬁ, :

INFRASTRUCTURE
“The Applicant will construct the mobile office cum attendance room and first aid center, workshop

‘as per the sile sclection. A rest shelier will be provided near working quarry. Provision of potahile

water will be made avanlable in the sheliers,

DISPOSAL OF MINING MACHINERY
Not Applicable

BAFETY & SECURITY

BYUSIRE } 1y el 1l oGl La nood owarbaoern. Do
LY 1
loponed pialn o

i e B geaposdl o clese the pune, Beourity gairds are cogaged for
HCCUPIY.

DISABTER MANAGEMENT AND RISK ASSESSMENT
Hligh risk factors sich as Jandslide, subsidence food, fire, tailig dain failure ele are uol

eocountered nor antivipated charing proposed live years plan poviod As soch, cruergency plan for

gquick evachation, protective measures are not proposed. Also, no jocal habitant exisls as the

vorkiop aren im boooeny rom the loeptity. There 18 no x:i;t]‘(u bridge or highway within § Kt ox

either sides of the proposed Mining aroa,

17 Aun K. DassBEFCC H LM,

Ay R 0 PJKOLI353/2008/A
A
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AIR QUALITY MANAGEMENT lf’D ' ' 213

Ambient air quality has been monitored by us and external agency. For baseline study, in each
season monitoring will he carried out on (wo davs in a week with 24-hourly samples being
collected on each day in. future as per the norms laid down by MOER & CC. Emission of dust Gue

to movement of vehicles and machineries will produce impact on air. As such tl'lf:fc is no need {or

‘provention of poilution of An quality except sprinkling of water on haul road cte. in dry season.

WASTE MANAGEMENT

There is no gencretion of waste during mining operation, therclore, no provision of stock yard is

proposed. The eatire mineral produced is uscable.

TOPSOIL MANAGEMENT

There 1s 1o geoeration of topsoil.

 TAILING DAM MANAGEMENT
Not Applicable. '

INFRASTRUCTURE
The Applicant will construct the mobile office cum attendance room and first aid eenter, workshop
as per the sile sclection. A rest sheller will be provided near working quacry. Provision of potable

water will be ynade avialable i the shellers

DISPOSAL OF MINING MACHINERY
Not Applicable '

SAFETY & SECURITY
DJGM.S, approved Safcly shoes and helmaels are by provided to thie all workmen, Durtng
proposcd plan period there is no proposal to clase the mine Security guards are cnpaged for

MeCUH Y

DISASTER MANAGEMENT AND RISK ASSESBSMENT

High risk lactors sach as laodslide, subsidence flood, fire, tailing dwm failure ¢lc are nol
(fl:'lk;(lilllt.(f!“lﬁki nor nnticipated during proposed five years plan period. As sach, emergency plan for
(uicke evacnabion, profociive megaues are not proposcds Also, no lecal habitant exisls as e
worldng area s lar away from the locality. There is no major bridge or highwisy:_ggiﬁhjn._ 3

ZONT. G

either sides of the proposed Mininp area.

\ ;' % 1',/
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~ CARE AND MAINTEN’ANCE DURIRG TEMPORARY DISCONTINUANCE

Dtte to unforeseen reason the mine will be a closed temporarily then proper care of workers and

staffs will be taken. Temporary discontinuance notice in the prescribed form will be sent to the
concerned anthorily of D.G.M.8., concerned State Government and concerned Labour Department
within Lhe supulaied tuse. Scourity guards to take care of the infrastructure shall be kept under

the roll of the management in case of any temporary discontinuation.

ECONOMIC REPERCUSSIONS OF CLOSURE OF  MINE AND MANPOWER
RETRENCHMENTS

- At this stage there will be no manpower retrenchment etc. in the area, hence, no proposal for these

have been discussed.

NUMBER OF LGCAL R'ES’IDENTS EMPLOYED IN THE MINE, 8STATUS OF THE CONTINUATION
PAMILY OCCUPATION AND SCOPR OF JOINING THE OCCUPATION BACK,

" This project oper.a'tion will provide livelihood to the poorest section of the society. It provides

employment to the people residing in vici.n.ity direetly or indirectly by the project,

COMPENEA 1'?‘_-&:1‘3'-; GIVEN OR 10 BE GIVEN 170 THE IBPLOYVEES CONNBECTING WITH
. ' SUSTENANCE OF HIMSELF AND THRIR FAMILY MEMBERS.
Not Applicable -

SATELLITE OCCUPATIONS CONNECTED TO THE MINING INDUSTRY - NUMBER OF PERSONS

ENGAGED THEREIN - CONTIN UANCE OF SUCH BUSINESS AFTER MINE CLOSES.
Not Applicable . .

CONTINUED ENGAGEMENT OF mmvn&s N 1H.t£‘, REHABILITATED STATUS OF MINING
LEAGE ARLA AND ANY OTHER REMNANT ACTIVITIES

. The Applicant will habilitate -a large area and more people of the local residents are engaged in

cultivation. Morcover the company will organize community development programmes in the

nearby villeges mnd mote people will be benefited by these programmes.

ENV:SAGED REPERCUSSIONS ON THE EXPECTATION OF THE SOCIETY AROUND DUE TO.
 CLOSURE OF MINE :
Not Applicable.

TIME S8CHEDULING FOR ABANDONMENT
Not Applicable,

prun K, DasB.E FC.CH M.
R.Q.PIKOLIAE312008/A
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ABANDONMENT COST

- Not Applicable.

 FINANCIAL ASSURANCE

The financial assurance will be submitted as per the rule to the concerned authority in the form of

“bank guarantee before the execution of the lease.

12. Plans and Sections: Plates are annexed as mentioned below:-

Plate-1: Mining Leasc Plan on Mouza Sheet
Plate-2: Key Plan

Plate-3: Location Plan(Google)

o Pl-&i;c—_4: Surface Plan and Sections

Plate-5: Surface Topographic Plan, Geaological Plan and Sections

Plate-6: Year-wise development Plan

© Plate-7: Composite Plan ond Sections showing pit layouts, stacks of minerals and wasle, ete.

{ Mine Closare Plan)
Plate-8: Conceptual Miding Plan
Plate-9:Environtental 1Plan

Plate: 10: Location of the Praject Site

{\Arun K, Das;B.EF.C.C. H.1.M.

This Miming iin - arproved
Lublect o complic oo with the
guidalines of McEEF .CC, Gol and
provisions of WEMLT Rules, 2016
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Government of India

Ministry of Environment, Forest and Climate Change

(Issued by the State Level Expert Appraisal
Committee(SEAC),
WEST BENGAL)
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Minutes of 41st meeting of reconstituted SEAC State Level Expert Appraisal Com
mittee meeting held from 19/06/2024 to 19/06/2024

Date: 03/07/2024

MoM ID:

Agenda ID:

Meeting Venue:

Meeting Mode: Hybrid

Date & Time:

EC/MOM/SEAC/275170/6/2024
EC/AGENDA/SEAC/275170/6/2024

Conference Room, Paribesh Bhawan, West Bengal Pollution Control Board,
Bidhannagar, Kolkata — 700 106. .

]

19/06/2024

02:00 PM

06:00 PM

1. Opening remarks

Agenda of the meeting.

The Member Secretary, SEAC welcome thé Members & the Chairman of the Committee and apprised them about the

The proceedings of 40th meeting of SEAC held-on 08.06.2024 were prepared and uploaded in the Parivesh Portal on
20.06.2024 with the approval of all the Members & the Compétent Authority. SEAC confirmed the same.

3. Details of proposals considered by the committee

Day 1 -19/06/2024
3.1. Agenda Item No 1:

3.1.1. Details of the proposal

Residential Complex by Shree RSH Projects Private Limited by shree rsh projects private limited located at 24 P
ARAGANAS NORTH,WEST BENGAL

Proposal For

Fresh EC

Proposal No

File No

Submission Date

Activity
| (Schedule Item)

SIA/WB/INFRA2/472961/2024

2N-105/2024(E)

.

o O
08/06/2024 (5 1 |-

mg / Construction (8(a))

- W #
5 Rt
3 4 "
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3.10. Agenda Item No 10: % 228

3.10.3. Details of the proposal

FKalina'gar Sand Mine by HIMANSHU SANTRA located at PURBA BARDHAMAN,WEST BENGAL
Proposal For Fresh ToR
. - Activity
Proposal No File No Submission Date (Schedule Item)
SIA/WB/MIN/476968/2024 2N-264/2023(E) 07/06/2024 Mining of minerals (1(a)) B

3.10.2. Project Salient Features

 This is a proposal for Kalinagar Sand Mine on the BARDHAMAN-II/KALINAGAR/181(P), 205(P)/F sand
block over an area of 2.44 ha (6.04 Acres) on the river Damodar at Plot No: 181(P), 205(P), J.L. No.- 160,
Mouza: Kalinagar, P.S.- Madliabdihi, Block — Bardhaman Sadar II, District: Purba Bardhaman, West
Bengal.

+ The PP has not uploaded cluster certificate from the competent.authority.

» The PP has uploaded pre-feasibility report for the proposed project.

« The PP has uploaded the copy of valid Lol from the competent authorlty

3.10.3. Deliberations by the committee in previous meetings

N/A

3.10.4. Deliberations by the SEAC in current meetings

+ Based on the submission and presentation made by the PP; the SEAC observed that the plot area for the
proposed project as per the geo-coordinates mentioned in the revised Mining Plan uploaded by the PP falls
within the potential mining zone recorded in the approved Dlsmct Survey: Report (DSR) of Purba
Bardhaman district,

+ Based on the presentation and submission made by the PP, the SEAC recommended issuance of Standard
Terms of Reference for EIA preparation for the project with the following additional conditions :-

1) Cluster Cetificate from the competent authority

2) Taking into consideration the replenishment rates reported in the approved DSR for Purba Bardhaman, both
geological and mining reserves for second year (of production) onwards may be re-estimated and the
annual production levels may be modified accordingly.

3) Drone videography of the entire project area explicitly showing the entire project site along with the existing
tree plantation/green belt. Minimum 2 minute video to be submitted.

4) Photographs of the site mentioning the geo-coordinates.
5) Standard practice of management of the intermediate storage area should be submitted.

6) Means of access and egress between the embankment and the sand quarry may be clearly earmarked. The
Project Proponent must commit that no hard toping or pavmg. ony haulage route within the riverbed will
be attempted.

7) A plan on the management and handling of sand dU{mg Lhe perlod of 'ntelmedlate stockpiling should be
submitted. 7ar/ h o\
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8) The PP has to do tree plantation in an area equivalent to 33% of the lease area @2500 trees / ha within first 229
two years from the starting of the mining operation. A Progressive Greenbelt Plan may be prepared. The
project area being entirely on the riverbed, afforestation/ vegetation should be attempted alongside the
village roads or other public land. This may be done with prior approval of the local self-governing bodies.
If no public land is available for the purpose the Project Proponent shall arrange for land with his personal
means. To enhance success/ survival rate the plantation shall be attempted during the first two years of the
project life and the plantation so done shall be taken care of during the rest of the project life. Species of
the plant selected should be self-sustaining in that particular region. Spatial year wise progressive
plantation programme to be submitted.

9) Plan showing spatial year wise distribution of the proposed greenbelt has to be submitted along-with
supporting documents of administrative approval/s.

10) Being a mine in operation, the plantation created so far may be submitted with geotagged photographs.
11) ElA should also include detailed study of the baseline condition and impact on aquatic flora and fauna.

12) The project cost may includé the auction bid value, estimated royalty to be paid, cost of any infrastructure
built like office space, stockyard, etc. The calculation/documents to estimate the project cost should be
submitted. The planned expenditure for components like need-based activities may be derived based on
the project cost.

13) A need-based EMP may be prepared in accordance with the-MoEF&CC Office Memorandum vide F. No.
22-65/2017.1A.111 dated 30.09.2020. Record of communications made in this regard with the identified/
intended beneficiaries (schools/ institutions etc) may also be uploaded. Evidence of the activities already
done should be provided by photographs with geo-coordinates. The activities should be completed within
the first two years of the project life.

14) A study report on base flow level mneasured-at 5 points with date and supporting photographs should be
submitted. It should be committed that mining will be done at least Im above the base flow level.
Accordingly, if required, the excavation plan may also be revised.

15) Management plan including the final-closure plan of haul road tobe submitted.
16) Sieve analysis report for grain size distribution should be provided.

17) Study and protection plan of the aquatic life avalldble both durmg the mining and non-mining seasons
should be proyvided.

The PP shall upload the EIA/EMP report along with the documents / submissions / clarmcatlons sought
above in the PARIVESH portal while-applying for environmental clearance.

All the documents should be duly signed both.by-the project proponent and environmental the consultant.

3.10.5. Recbmmendation of SEAC

Recommended

3.10.6. Details of Terins of Referenée‘

3.10.6.1. Specific
A.STANDARD TERMS OF REFERENCE

1. Year-wise production details since 1994 should be given, clearly stating the highest production achieved in
one year prior to 1994. It may also be categorically informed whether there had been any increase in produc
after the EIA Notification 1994 came into force, w.r.t. the highest production achieved prior to 1994.

1. | 2. A copy of the document in support of the fact that the Proponent is the rightful lessee of the mine should
given,

3. All documents including approved mine plan, EIA and Public: Heargmg should be compatlble with one anothg
‘terms of the mine lease area, production levels, waste gx;nemtlg}l nd 1ts’ I) ﬁnagcment mining technology etc.
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10.

1.

12.

13,

15.
16.

17.

18.

19.

All corner coordinates of the mine lease area, superimposed on a High Resolution Imagery/ toposh

topographic sheet, geomorphology and geology of the area should be provided. Such an Imagery of the propg
area should clearly show the land use and other ecological features of the study area (core and buffer zone).

should be in the name of the lessee.

Information should be provided in Survey of India Toposheet in 1:50,000 scale indicating geological map of
area, geomorphology of land forms of the area, existing minerals and mining history of the area, important
bodies, streams and rivers and soil characteristics.

Details about the land proposed for mining activities should be given with information as to whether mi
conforms to the land use policy of the State; land diversion for mining should have approval from State land
board or the concerned authority.

It should be clearly stated whether the proponent Company has a well laid down Environment Policy apprq
by its Board of Directors? If so, it may be spelt out in the EIA Report with description of the prescribed opera
process/procedures to bring into-focus any infringement/deviation/violation of the environmental or forest no
conditions? The hierarchical system or administrative order of the Company to deal with the environme
issues and for ensuring compliance with-the EC conditions may also be given, The system of reporting of
compliances / violations of environmental norms to the Board of Directors of the Company and/or sharehol
or stakeholders at large, may also.be detailed in-the EIA Report.

Issues relating-to Mine Safety, including subsidence study in case of underground mining and slope study in J
of open cast mining, blasting study etc. should be detailed. The proposed safeguard measures in each case sh
also be provided. ;

The study area will comprise of 10 km zone around the mine lease from lease periphery and the data containe
the EIA such as waste generation etc. should be for the life of the mine / lease petiod.

Land use of the study area delineating forest area, agricultural land, grazing land, wildlife sanctuary, nati
park, migratory routes of fauna, watér bodiés, humah settlements-and other ccological features should
indicated. Land use plan of the mine lease area should be prepared to encompass preoperational, operational
post operational phases and submitted. Impact, if any, of change of land use should be given.

Details of the land for any Over Burden Dumps outside the mine lease, such as extent of land area, distance f]
mine lease, itsland use, R&R issues, if any, should be given.

A Certificate from the Competent Authority in the State Forest Department should be provided, confirming
involvement of forest land, if any, in the project area. In the eveit of any contrary claim by the Project Propoy
regarding the status of forests, the site.may be inspected by the State Forest Department along with the Regi
Office of the Ministry to ascertain- the status of forests, based on which, the Certificate in this regard
mentioned above be issued. 1n -all such cases, it would be desirable for representative of ithe State Fo
Department to assist the Expert Appraisal Committees.

Status of forestry clearance for the broken up area and virgin forestland involved in the Project inclug
deposition of net present value (NPV) and compensatory afforestation (CA) should be indicated. A copy of]
forestry clearance shouild-also be mrmshed

Implementation status of recogpition of forest rights under the Scheduled Tribes and.other Traditional F4
Dwellers (Recognition ef-Forest Rights) Act, 2006 should be indicated.

The vegetation in the RF / PE areas in the study area, with necessary details, stiould be given.

A study shall be got done to ascertain the impact of the Mining Project on wildlife of the study area and de
furnished. Impact of the project on-the wildlife in-the surrounding and any other protected area and accordin|
detailed mitigative measures required, should be worked out with cost implications and submitted.

Location of National Parks, Sanctuaries, Biosphere Reserves, Wildlife Corridors, Ramsar site Tiger/Elep}
Reserves/(existing as well as proposed), if any, within 10 km of the mine lease should be clearly indicq
supported by a location map duly authenticated by Chief Wildlife Warden. Necessary clearance, as may
applicable to such projects due to proximity of the ecologically sensitive areas as mentioned above, shoulg
obtained from the Standing Committee of National Board of Wildlife and copy furnished.

A detailed biological study of the study area [core zone and buffer zone (10 km radius of the periphery of]
mine lease)] shall be carried out. Details of flora and fauna, endangered, endemic and RET Species ¢
authenticated, separately for core and buffer zone should be furnished based on such primary field survey, cle
indicating the Schedule of the fauna present. In case of any scheduled-I fauna found in the study area,
necessary plan along with budgetary provisions for their conservation should be prepared in consultation Y
State Forest and Wildlife Department and details fulmshed Negiesaaly allocatlon of funds for implementing
same should be made as part of the project cost. 7 (N V' U

Proximity to Areas declared as 'Critically Polluted' or the -f}roject areas llkely chome under the 'Aravali Rar
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20.

21.

22.

23.

24.

25.

26.

27.

28.

29.

30.

31

32.

(attracting court restrictions for mining operations), should also be indicated and where so required, clearg
certifications from the prescribed Authorities, such as the SPCB or State Mining Department should be secw
and furnished to the effect that the proposed mining activities could be considered.

Similarly, for coastal Projects, A CRZ map duly authenticated by one of the authorized agencies demarca
LTL. HTL, CRZ area, location of the mine lease w.r.t CRZ, coastal features such as mangroves, if any, shoulﬁ
furnished. (Note: The Mining Projects falling under CRZ would also need to obtain approval of the concey
Coastal Zone Management Authority).

R&R Plan/compensation dctails for the Project Affected People (PAP) should be furnished. While preparing
R&R Plan, the relevant State/National Rehabilitation & Resettlement Policy should be kept in view. In respeq
SCs /STs and other weaker sections of the society in the study area, a need based sample survey, family-w
should be undertaken to assess their requirements, and action programmes prepared and submitted accordin
integrating the sectorial programmes of line departments of the State Government. It may be clearly brought
whether the village(s) located in the mine lease area will be shifted or not. The issues relating to shifting
village(s) including their R&R and socio-economic aspects should be discussed in the Report.

One season (non-monsoon) [i.e. March-May (Summer Season); October-Decemnber (post_monsoon-seasol
December-February (Winter season)]primary baseline data on ambient air quality as per CPCB Notificatios
2009, water quality, noise level, soil and flora and fauna shall be collected and the AAQ and other datd
compiled presented date-wise in the EIA and EMP Report. Site-specific meteorological data should alsd
collected. The location of the monitoring stations should be such as to represent whole of the study area
justitied keeping in view the pre-dominant downwind direction and location of sensitive receptors. There sh
be at least one monitoring station within 500 m of the mine lease in the pre-dominant downwind direction.
mineralogical composition of PM 10, particularly for freg silica, should be given.

Air quality modeling should be carried out for prediction of i unpact of the project on the’ aiir quality of the are
should also take into accgunt the impact of movement.of vehicles for’ 1ransportatxon of mineral. The details of
model used and input parameters used for modeling should be provided. The air-quality contours may be sh
on a location map clearly indicating the location of the site; location of sensitive receptors, if any, and
habitation. The wind roses showing pre-dominant wind direction may also be indicated on the map.

The water requirement for the Project, its avai'lab'ilitynand source should be furnished. A detailed water bald
should also be provided. Fresh water.requirement for the Project should be indicated.

Necessary clearance from the Competent: Authorlty for drawl of requisite quantity of water for.the Project shq
be provided.

Description of water conservation measures. proposed to be adopted in the Project should be given. Detail
rainwater harvesting proposed in.the Project, if any, should be provided.

Impact of the Project on the water qualitly, both surface and groundwater, should be assessed and neces
safeguard measures; if any required, should be provided.

Based-on actual monitored data, it may clearly be shown whether working will intersect groundwater. Neces
data and documentation in this regard’'may be provided. In case the working will intersect groundwater tab]
detailed Hydro Geological Study should be undertaken and Report furnished. The Report inter-alia, shall inc
details of thé aquifers present and-impact of mining activities on these aquc.rs Necessary permission f]
Central Ground Water Authority for working below ground water and for.pumping of ground water should
be obtained and copy furnished.

Details of any stream, seasonal or otherwise, passing through the lease area and modification / diver
proposed, if any, and the impact of the same on the hydrology: should be brought out.

Information on site elevation, working depth, groundwater table etc. Should be pr0v1ded both in AMSL and
A schematic diagram may also be provided for the same.

A time bound Progressive Greenbelt Development Plan shall be prepared in a tabular form (indicating the liy
and quantitative coverage, plant species and time frame) and submitted, keeping in mind, the same will hav|
be executed up front on commencement of the Project. Phase-wise plan of plantation and compensa
afforestation should be charted clearly indicating the area to be covered under plantation and the species td
planted. The details of plantation already done should be given. The plant species selected for green belt sh
have greater ecological value and should be of good utility value to the local population with emphasis on |
and native species and the species which are tolerant to pollution.

Impact on local transport infrastructure due to the Project should be indicated. Projected increase in truck tra
as a result of the Project in the present road network (mcludmg those outside the Project area) should be wof
out, indicating whether it is capable of handling the incre 'Tnen,i ] Jdoad. Arrangement for improving
infrastructure, if contemplated (including action to be takt;h j( mhertagem,IES such as State Government) sh
be covered. Project Proponent shall conduct ImpaLt of” Transportatmn irudy as per Indian Road Cong
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34.

3s.

36.

37.

38.

39.

40.

41,

42.
43.

44,

‘Measures of socio:economic significance and influence to the local community proposed to be provided by
Project Proponent should be indicated. As far as.possible, quantitative dimensions may be given with time fra|
for-implementation:

. Executive Summary of the EIA/EMP Report (enclosed as Annexure — A).

b. All documents to be properly referenced with index and continuous page numbering.

¢. Where data are presented in the chort especially in Tables, the period in which the data were collected and
MoEF&CC/NABL accredited laboratories. All the original analysis/testing reports should be available du

. Where the documents provided are in a lang‘uage other than English, an English translation should be provid

be filled and submitted.
. While preparing the EIA report, the instructions for the Proponcnts and instructions for the Consultants ISJ

. Changes, if any made in the basic scope and project parameters (as submitted in Form-I and the PFR
securing the TOR) should be brought to the attention of MoEF&CC with reasons for such changes

vy
Details of the onsite shelter and facilities to be provided to the mine workers should be included in the
Report.

Guidelines.

Conceptual post mining land use and Reclamation and Restoration of mined out areas (with plans and Y
adequate number of sections) should be given in the EIA report.
Occupational Health impacts of the Project should be anticipated and the proposed preventive measures spelt
in detail. Details of pre-placement medical examination and periodical medical examination schedules should
incorporated in the EMP. The project specific occupational health mitigation measures with required facil
proposed in the mining area may be detailed.
Public health implications-of the Project and related activities for the population in the impact zone should
systematically evaluated and the proposed remedial measures should be detailed along with budge]
allocations.

Detailed environmental management plan (EMP) lo miligate the environmental impacts which, should inter-
include the impacts of change of land use, loss of agricultural and grazing land, if any, occupational he
impacts besides other impacls specific to the proposed Project.

Public ‘Hearing points raised and commitment of the Project. Proponent on the same aloug with time boj
Action Plan with budgetary provisions to implement the same should be provided and: also incorporated in
final EIA/EMP Report.of the Project.

Details of litigation pendmg against the project, if any, with direction /order passed by any Court of Law agq
the Project should be given.

The cost of the Project (capital cost and recurring cogt) as well as thc cost towards implementation of E
should be clearly spelt out.

A Disaster management Plan shall be prepared and included in the ETA/EMP Report,

Benefits of the Project if the Project.is implemented should be spelt out. The benefits of the Project shall clej
indicate environmental, social, economic, employment potential, etc.

Besides the above, the below mentioned general points are also to be followed:-

sources should be indicated.
Project Proponent shall enclose all the analysis/testing: reports of water, air, soil, noise etc. using

appraisal of the Project.

The Questionnaire for environmental appralsal of mining projects as devised earlier by the Ministry shall

by MoEF&CC vide O.M. No. J-11013/41/2006-IA.I(I) dated 4th August 2009, which are available on
website of this Ministry, should be followed.

permission should be sought, as the TOR may also have to be altered. Post Public Hearing changes in struc
and content of the draft EIA/EMP (other than modifications arising out of the P.H. process) will exr
conducting the PH again with the revised documentation.

As per the circular no. J-11011/618/2010-IA.II(T) dated 30.5.2012, certified report of the status of complig
of the conditions stipulated in the environment clearance for the existing operations of the project, shoul(
obtained from the Regional Office of Ministry of Environment, Forest and Climate Change, as may
applicable.

The EIA report should also include (i) surface plan of the area md:caxmg contours of main topographlc featu
drainage and mining area, (ii) geological maps and secllonqjm d (111] ‘secthns of the mine pit and exte
dumps, if any, clearly showing the land features of the adJO tling-area: :

</ MY ‘. ARV
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B. Additional Terms of Reference imposed by SEAC -

T

1. Cluster Certificate from the competent authority.

2. Taking into consideration the replenishment rates reported in the approved DSR for Purba Bardhan
both geological and mining reserves for second year (of production) onwards may be re-estimated and|
annual production levels may be modified accordingly. :

3. Drone videography of the entire project area explicitly showing the entire project site along with
existing tree plantation/green belt. Minimum 2 minute video to be submitted.

4. Photographs of the site mentioning the geo-coordinates.
5. Standard practice of management of the intermediate storage area should be submitted.

6. Means of access and egress between the embankment and the sand quarry may be clearly earmar
The Project Proponent must commit that no hard toping or paving of any haulage route within the rivey
will be attempted.

7. A plan.on the mahagement and handling of sand during the period of intermediate stockpiling shoulﬁ
submitted.

8. The PP has to do tree plantation in an arca equivalent to 33% of the lease area @2500 trees / ha wi
first two years from the starting of the mining operation. A Progressive Greenbelt Plan may be prepa
The project area being entirely on the riverbed, “afforestation/ vegetation should be attempted alongSqu
village roads or other public land, This.may be done-with Jprior approval of the local self-governing bo
If no public land is available for the purpose the Project Proponent shall arrange for land with his persj
means. To enhance success/ survival rate the plantation shall be attempted during the first two years of
project life and the plantation so done shall be taken care of during the rest of the project life. Species of
plant selected should be self-sustaining ifx that particular region. Spatial year wise progressive planta
programme to be submitted.

9. Plan showing spatial year wise distribution of the proposed greenbelt has to:be submitted along- J
supporting documents of administrative approval/s.

10. Being a mine in operation, the:plantation created so fz_lr may be submitted with geotagged photograp)
11, EIA should also include detailed study of.the baseline condition and impact on aquatic flora and faui

12. The project cost may include -the auction bid value, estimated royalty to be paid, cost of
infrastructure built like office space, stockyard, etc. The calculation/documents to estimate. the project
should be submitted. The planned expenditure for .components like need- bafzed activities may be der
based on the project cost.

13. A-need-based EMP may be prepared in accordance with the MoEF&CC Office Memorandum vid
No. 22-65/2017.1A 111 dated 30.09.2020. Record of communications made in this regard with the identif
intended beneficiaries (schools/ institations cfc) may also:be uploaded. The activities should be compl
within the first two years of the project life.

14. A study report on base flow level measured at 5 points with date and supporting pliotographs shoul
submitted. It should be committed that mining will be done at least lm above the base flow I
Accordingly, if-required, the excavation plan may also be revised.

15. Management plan including the final closure plan of haul road to be submitted.
16. Sieve analysis report for grain size distribution should be provided.

17. Study and protection plan of the aquatic life available both during the mining and non-mining seay
should be provided.

While applying for environmental clearance, the PP shall upload in the PARIVESH portal, the EIA/EMP report al
with the documents/ submissions/ clarifications sought hereinabove.

The West Bengal Pollution Control Board shall arrange public hearing as per EIA Notification, 2006 on submissio
draft EIA/EMP prepared by the Project Proponent as per the above-mentioned ToRs. All the issues mentioned in
'Public Hearing Report' and public consultation must also be addressed and incorporated in the final EIA / EMP re
The project proponent is requested to pursue the matter with the WBPCB- for organizing the public hearing/consulta
on submission of the draft EIA/EMP report as per the provision GE,EDA nbtlﬂcanon 2006 & its amendments. The pr

proponent is requested to submit the final EIA/EMP prepared &lg,pm the aboVe—m,énuoned ToRs and incorporatin
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the issues raised during Public Hearing / Public Consultation to the SEAC for further consideration of the proposal
. environmental clearance.

The ToR is valid for a period of 3 (three) years from the date of issue.

Annexure - A

Annexure!

Executive Summary

The Executive summary of the EIA/EMP report in about 8-10 pages should be prepared incorporating the informa

on following points:

1) Project name and location (Village, District, State, Industrial Bstate (if applicable).

2)  Products.and capacities. If expansion.proposal, then existing products-with-capacities-and-referenceto-carlier E

3) Requirement of land, raw material, water, power, fuel, with source of supply (Quantitative).

4)  Process description in brief, specifically indicating the gascous cmission, liquid effluent and solid and hazard

wastes. ;
5)  Measures for mitigating the impact on the environment and mode of discharge or disposal.
6) Capital cost of the project; estimated time of completion.

7)  Site selected for the project-- Nature of land:- Agricultural (smgle/doublc crop), barren, Govt./private land, st
of is acquisition, nearby (m 2-3 km.) water body, population, with in 10km. other industries, forest, eco-sensi

zones, accessibility, (note - in case of industrial estate this information may not be necessary).

8)  Baseline environmental data - air quality, surface and .ground water quality, soil characteristic, flora and fay

socio-economic condition of the nearby population.

9) Identification of hazards in handling, processing and storage of hazardous material and safety system provide

mitigate the risk.
10) Likely impact of the project on air, water, land, ﬂora-fauna and nearby population.
11) Emergency preparedness plan in case of natural or in plant emergencies.
12) Tssues raised during public hearing (if applicable) and response given:

13) Environment Management Plan (EMP) as per Office Memorandum issued by the MoEF & CC vide F. No.

65/2017-1A.111 dated 30.09.2020 with proposed expenditure.
14) Occupational Health Measures.
15) Post project monitoring plan.

3.10.6.2. Standard

;)( Mining of miinerals

null

1 An EIA-EMP Report shall be prepared for peak.capacity (.....MTPA)operation in an ML/project area of.....ha

" | based on the generic structure specified in Appendix 111 of the EIA Notification, 2006.

An EIA-EMP Report would be prepared for peak capacity operatlon to cover the impacts and environment
management plan for the project specific activities on the environment of the region, and the environmental

2. | quality encompassing air, water, land, biotic community, etc. through collection of data and information,
generation of data on impacts including prediction modeling for..... MTPA of coal production based on approved
project/Mining Plan for.....MTPA. Baseline data collection can be for any season (three months) except monsoon.
If the washery is located within the mine lease or near to the mine lease its location should be cited seperately

3. | also, providing pillar cordinates and site layout plan. Insuch cases cumulative impact of mine operation with
washery to be assessd and EMP measure to be drawn to the worst scenario

4.

Plan of mechanized transportation of coal to coal washery als6 for iréj"éé't"_:i-'ﬁn'l__d;washed coal to be drawn
227\ ]y l o R TSN
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Propoer KML file with pin drop and coordinate of mine at 500-1000 m interval be provided

A Study area map of the core zone (project area) and 10 km area of the buffer zone (1: 50,000 scale) clearly
delineating the major topographical features such as the land use, surface drainage pattern including
rivers/streams/nullahs/canals, locations of human habitations, major constructions including railways, roads,
pipelines, major industries, mines, coal washery and other polluting sources. In case of ecologically sensitive
areas such as Biosphere Reserves/National Parks/WL  Sanctuaries/ Elephant Reserves, forests
(Reserved/Protected), migratory corridors of fauna, and areas where endangered fauna and plants of medicinal and
economic importance found in the 15 km study area should be given. The above details to be furnished in tabular
form also

iy i

Map showing the core zone delineating the agricultural land (irrigated and un-irrigated, uncultivable land as
defined in the revenue records, forest areas (as per records), along with other physical features such as water
bodies, etc should be furnished.

A-contour-map-showing the area drainage of the core zone and 25 km of the study area (where the water courses 1
of the core zone ultimately join the major rivers/streams outside the lease/project area) should also be clearly
indicated in the separate map.

Catchment area with its drainage map of 25 km area within and outside the mine shall be provided with names,
details of rivers/ riverlet system and its respective order. The map should clearly indicate drainage pattern of the
catchment area with basin of major rivers. Diversion of drains/ nver nced eloboration in form of lengthe, quantity
and quality of water to be diverted

—_—

(Details of mineral reserves, geological status of the study area and the seams to be worked, ultimate working
depth and progressive stage-wise working scheme until the end of mine life should be provided on the basis of the
approved rated capacity and calendar plans of production from‘the approved Mining Plan. Geological maps and
sections should be included. The Progressive mine development and Conceptual Final Mine Closure Plan should
also be shown in figures. Details of mine plan and mine closure plan approval of Competent Authority should be
furnished for, green field and expansion projects. '

Details of mining methods, tcchnology, equxpment to be used, efc., rationale for selection of specified technology
and equipment proposed to be used vis-a-vis the potential impacts should be provided.

Impact of mining on hydrology, modiﬁc’at_i_on of natural drainagc, diversion and channeling of the existing
rivers/water courses flowing though the ML and adjoining the lease/project and the impact on the existing users
and impacts of mining operations thereon.

A detailed Site plan of the mine showing the proposed break-up of the land for mining operations such as the
quarry area, OB dumps, green belt, safety zone, buildings, infrastructure, CHP, ETP, Stockyard, township/colony
(within and adjacent to the ML), undisturbed area -if any, and landscape features such as existing roads,
drains/natural water bodies to be left undisturbed along with any natural drainage adjoining the lease /project
areas, and modification of thereof in terms of construction of embankments/bunds, proposed diversion/re-
channelling of the water courses, etc., approach roads, major haul roads, ete should be indicated.

—_—

Original land use (agricultural Jand/forestland/grazing land/wasteland/water bodies) of the area should be
provided as per the tables given below. Impacts of project, if any on the land use, in particular, agricultural
land/forestland/grazing land/water bodies falling within the lease/project and acquired for mining operations
should be analyzed. Extent of area under surface rights and under mining rights should be specified. Area under
Surface Rights

Area under | Area Under Mining
ML/Project Land | Surface Rights(ha) Area under Both
use (ha)

Rights(ha) (ha)

SN

1 Agricultural land -’:".-“-\j.il. (
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2 Forest Land

3 Grazing Land

4 Settlements

S Others (specify)

S.N. | Details Area (ha)
1 Buildings
2 Infrastructure

....... —
3 Roads

4 Others (specity)

Total

discipline. The list of flora and fauna duly authenticated separately. for the core and study area and a statement
clearly specifying whether the study area forms a part of the migratory corridor of any endangered fauna should
be given. If the study area has endangéred flora and fauna, or if the area is occasionally visited or used as a habitat
by Schedule-I species, or if the project falls within'l5 km of an.ecologically sensitive area, or used as a migratory
corridor then a Comprehensive Conservation Plan along with the appropriate budgetary. provision should be
prepared and submitted with EIA-EMP Report; and commerts/observation from the CWLW of the State Govt.
should also be obtained and furnished.

[

One-~season (other than monsoon) primary baseline data on environmental quality - air (PM10, PM2.5; SOx, NOx
and heavy metals such as Hg, Pb, Cr, As, etc), noise, water (surface and groundwater), soil - along with one-
season met data coinciding with the same season for AAQ collection period should be provided. The detail of
NABL/ MoEF&CC cestification of the respective laborartory and NABET acereditation of the consultant to be
provided. ‘

—

Map (1: 50, 000 scale) of the study area (core and buffer zone) showing the location of various sampling stations
superimposed with location of habitats, other industries/mines, polluting sources, should be provided. The number
and location of the sampling stations in-both core and buffer zones should be selected on the basis of size of
lease/project area, the proposed impacts in the downwind (air)/downstream (surface water)/groundwater regime
(based on flow). One station should be in the upwind/upstream/non-impact/non-polluting area as a control station.
The monitoring should be as per CPCB guidelines and parameters for water testing for both ground water and
surface water as per ISI standards and CPCB classification wherever applicable. Observed values should be
provided along with the specified standards. '

o0 —

For proper baseline air quality assessment, Wind rose pattern in the area should be reviewed and accordingly
location of AAMSQ shall be planned by the collection of air quality data by adequate monitoring stations in the
downwind areas. Monitoring location for collecting baseline data should cover overall the 10 km buffer zone i.e.
dispersed in 10 km buffer area. In case of expansion, the displayed data of CAAQMS and its comparison with the
monitoring data to be provided

A detailed traffic study along with presence of habitation in 100 mts_;disjﬁéééf,t‘r-o'n;l;bpth side of road, the impact
on the air quality with its proper measures and plan of action with:timéljhd jf)r'wide:;iﬁg!.'gf road. The project will

increase the no. of vehicle along the road which will indirectly £ontribite fo carboremfssion so what will be the
compensatory action plan should be clearly spell out in EIA/ EMP, teport. Ny
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The socio-economic study to conducted with actual survey report and a comparative assessment to be provided
| from the census data should be provided in EIA/ EMP report also occupational status & economic status of the

2 | study area and what economically project will contribute should be clearly mention. The study should also include

0. | the status of infrastructural facilities and amenities present in the study area and a comparative assessment with
census data to be provided and to link it with the initialization and quantification of need based survey for CSR
activities to be followed.

2 The Ecology and biodiversity study should also indicate the likely impact of change in forest area for surface
infrastructural development or mining activity in relation to the climate change of that area and what will be the
compensatory measure to be adopted by PP to minimize the impact of forest diversion.

2 | Baseline data on the health of the population in the impact zone and measures for occupational health and safety

2. | of the personnel and manpower for the mine should be submitted.

2| Impact of proposed project/activity on hiydrological regime of the area shall be assessed and report be submitted.

3. | Hydrological studies as per GEC 2015 guidelines to be prepared and submutted
Impact of mining and water abstriction from the mine on the hydrogeology and groundwater regime within the

2 | core zone and 10 km buffer zone including long-term monitoring measures should be provided. Details of

4. | rainwater harvesting and measures for recharge of groundwater should be reflected in case there is a declining
trend of groundwater availability-and/or if the area falls with'in dark/grey-zone. ,

2 | Study on land subsidence mcludmg modeling for prediction, 1mt1gat10n/prcvent10n of subsidence, continuous

5. | monitoring measures, and safety issues should be:carriéd.out:

Detailed water balance should be provided. The break .up of water requirement as per different activities in the

2 mining operations, including use of water for sand stowing should be given separately. Source of water for use in

6. | mine, sanction of the Competent Authority in the State Govt. and impacts vis-a-vis the competing users should be
provided.

2 | PP shall submit design details of all' Air Pollution control equipment (APCEs) to be implemented as part of

7. | Environment Management Plan vis-a-vis reduction in concentration of emission for each APCEs

2 | PP shall propose to use LNG/CNG based mining machineries and trucks for mining operation and transportation

8. | of coal. The measures adopted to conserve éncrgy or use of renewable sources shall be explored

2 | PP to evaluate the green house emission gases from the mine operation/ washery plant and corresponding carbon

9. | absorption plan.

3 PP shall explore the use of vent gases as generated from under ground Mine for use of energy generation/ in house

0. | energy consumption

3 | Site specific Impact assessment with its- mitigation measures, Risk Assessment and Disaster Preparedness and

1. | Management Plan should be pr(mdbd

3 | Impact of stowing by using coal washery rejects/ flyash/ bottom ash shall be assessed in term of leachate

2. | generation and its characteristics

3 Impact of choice of mining method, technology, selected use of machinery and impact on air quality, mineral

3 transportation, coal handling & storage/stockyard, etc, Impact of blasting, noise and vibrations should be

" | provided.
Impacts of mineral transportation within the mining area and outside the lease/project along with flow-chart
indicating the specific areas generating fugitive emissions should be provided. Impacts of transportation, handling,

3 | transfer of mineral and waste on air quality, generation of effluents from-workshop etc, management plan for

4, | maintenance of HEMM and other machinery/equipment should be ,givc@tpkmus of various facilities such as rest

areas and canteen for workers and effluents/pollution load. emgnatﬁ:g from- éﬁe actlvmes should also be
provided. Y
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Effort be made to reduce/eliminate road transport of coal inside and outside mine and for mechanized loading of
5. ) coal through CHP/ Silo into wagons and trucks/tippers.
3 Details of various facilities to be provided to the workers in terms of parking, rest areas and canteen, and
6. | effluents/pollution load resulting from these activities should also be given.
3 The number and efficiency of mobile/static water jet, Fog cannon sprinkling system along the main mineral
7 transportatxon road inside the mine, approach roads to the mine/stockyard/siding, and also the frequency of their
" | use in impacting air quality should be provided.
3 Impacts of CHP, if any on air and water quality should be given. A flow chart showing water balance along with
8. | the details of zero discharge should be provided. :
Conceptual Final Mine Closure Plan and post mining:land use and restoration of Jand/habitat to the pre- mining
3 | status should be provided. A Plan for the ecological restoration of the mined out area and post mining land use
9. 1 should be prepared with detailed:cost provisions. Inipact and management of wastes and issues of re-handling
(wherever applicable) and backfilling and progressive mine closure and reclamation should be furnished.
4 Adequate greenbelt nearby areas, coal stock yard and transportaion area of coal shall be provided with details of
0 species selected and survival rate Greenbelt development should be undertaken particularly around the transport
" | route-and CHP.
4 | Cost of EMP (capital and recurring) should be mcludcd in the pFOJCLt cost and for progressive and final mine
1. | closure plan.
Details of R&R. Detailed project specific R&R Plan with data on the existing socio- economic status of the
4 population (including tribals, SC/ST, BPL families) found in the study area and broad plan for resettiement of the
N displaced population, site for the resettlement colony, alternate livelihood concerns/employment for:the displaced
" | people, civic and housing amenities being offered, etc and costs along with the schedule of the implemeritation of
the R&R Plan should be given.
]
4 | CSR Plan along with: details of vnllagc,s and spcc1ﬁc budgetary prov:smns (capital and recurring) for specific
3. | activities over the life of the project should.be given.
4 e -
4 Corporate Environment Responsibility:
g a) The Company must have a well laid down Environment Policy approved by the Board of Directors.
4 | b) The Environment Policy must prescribe for standard operating process/procedures to bring into focus any
6. | infringements/deviation/violation of the environmental or forest norims/conditions.
4 | ¢) The hierarchical system or Admlmstrdnve Order of the company to deal with environmental issues and for
7. | ensuring compliance with the environmental clearance (,Ol‘ldltlons must be furnished.
4 d) To have proper checks and balances, the company should have a well laid down system of reporting of non-
3 compiiances/violations of environmental norms to the Board of Directors of the company and/or shareholders or
" | stakeholders at large.
3 e) Environment Managament Cell and its responsi.bilities to be clearly spleel out in EIA/ EMP report
f) ) In built mechanism of self-monitoring of compliance of env1ronmental regulatlons should be indicated.
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1. | other characteristics such as ash content, S and heavy metals including levels of Hg, As, Pb, Cr etc.

239

5 Status of any litigations/ court cases filed/pending on the project should be provided.

5 PP shall submit clarification from PCCF that mine does not falls under corridors of any National Park and
3. | Wildlife Sanctuary with certified map showing distance of nearest sanctuary.

wn

Copy of clearances/approvals such as Forestry clearances, Mining Plan Approval, mine closer plan approval.
4. | NOC from Flood and Irrigation Dept. (if req.), etc. wherever applicable.

Details on the Forest Clearance should be given as per the format given:

Total ML Total

Date ~Extent of | Balance area for | Status of appl For

Project | Area | Forest s Forest which FC is yel to | diversion of forest
, | of EC ]

5 _ Land be obtained land

5. (ha) land (ha)y

If miore than one |
provide details of
each FC ’

5 In case of expansion of the ploposal the status oI’ Lhe work done as per mining plan and approvcd mine closure
6. | plan shall be detailed in EIA/ EMP report

Details on Public Hearing should ‘cover the information ‘relating to notices issued in -.the newspaper,
5 proceedings/minutes of Public Hearing, the points raised by-the general public and commitments made by the
proponent and the time bound action-proposed with budgets in suitable time frame. These details should be

7 presented in a tabular form. If the Public Hearing is in the reblonal language an authenticated English Translation
of the same should be provided.
2 PP shall carry out survey through drone highlighting the.ground reality for atleast 10 minutes

Detalled Chronology. of the project starting from the first lease.deed alloted/Block allotment/ Land acquired to its
5 | No. ¢f renewals, CTO /CTE with details of no. renewals, previous EC(s) granted details and its compliance
9. | details, NOC details from various Govt bodies like Forest NOC(s), CGWA. permissions, Power permissions, etc
as per the requisites respectively to be furnished in tabular form.

6 A copy of application submitted for 5 star rating system to Ministry of coal for expansion cases may be provided.
0. | Certificate /rating given to project shall be provided with EIA-EMP report

6 | The first page of the EIA/ EMP report must mention the peak capacity production, area, detail of PP, Consultant
I. | (NABET acrreditation) and Laboratory (NABL / MoEF & CC certification)

6 The compliances of ToR must be properly cited with respective chapter section and page. no in tabular form and
2. | also mention sequence of the respective ToR complied within the EIA-EMP report in all the chapter,s section.

3.11. Agenda Item No 11:

3.11.1. Details of the proposal

Purbator Sand Mine by SANTOSH CHOURASIA located at BANKUI}A,V\”ESTBENGAL
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